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~ P ~ ~ : T . N . A c ~ x x v I ~  ~ ~ t ~ t e s f . d h o l i t i ~ n  1 i i 9  
and Conversion inrn Rptwnrj)  

THE TAMIL NADU ESTATES (AZWLITION  AN^ 

CONVE;RSION INTO RYOTWARI) -~.CT, 1948. 

4- TABLE OF CONTEIN -, s. 

SECTIONS. 

1 Short title, extent, application a n t  xmmencemcnt. 

2 Definitions. 

3 Consequences of notificption of es:i:c. 

4 Appointment and functions of 5--2 Director of 
Settlements. 

5 Appointment and functions of Sett!r--ent Officer. 

6 Managers of estates. 

7 Powcrs of control of the Board of  nu^, 

9 [Omitted.] - 

10 Determination of date on which under. tenure 
estate was created. 

1 1 Lands in which ryot is entitled to ryots\?ari patta. 

12 Lands in zamindari estate in which landholder is 
entitled to ryotwari patta. 

13 Lands in inam estate in which landholder is entitled 
to ryotwari p a t h  
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i i 18 &.?&es (~boiirion wd 11948 : T.N. Act Bjifit 
Conversion into Ryotwari) 

14 Lands in an under-tenure estate in which landholder 
is entitled to ryotwari patta. .-.. 

14-A Ryotwari patta not to be granted in respect of 
private tank or oorani. 

15 Determination of lands in which the landholder is 
entitled to ryotwari patta under foregoing 
provisions. 

16 Liability to pay assessment, etc., to Government. 

17 Ryo twari pa tta in service tenure lands. 

BUILDINGS IN ESTATES. 

18 Vesting of buildings situated in estates. 

PROTECTION OF CERTAlN RIGHTS AND 

ENFORCEABILITY OF CERTAIN OBLIGATIONS. 

19 Rights of persons admitted into possession of 
ryoti land for non-agricultural purpose. 

19-A Persons admitted into possession of non- 
ryoti land, how dealt with. 

20 Rights of certain lessees and others. 

SURVEY AND SETTLEMENT OF ESTATES. 

21 Survey of estates. 
22 Manner of effecting ryotwari settlement of estate. 

23 Determination of land revenue before ryotwari 
settlement is brought into force. 

DETERMINATION, APPORTIONMENT AND PAYMENT OF 
COMPENSATION. 

24 Compensation how determined. 

25 Compensation to be determined for estate as a 
whole. 

26 Basic annual sum. 
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1948: T.N. Act X X ~   states ( 
and Conversion into Ryotwari) 

BASIC ANNUAL SUM FOR ZAMINDARI ESTATFS. 

27 Component parts of basic annual sum in zamindari 
estates. ).g 

28 computation of ryotwari dernank and deductions 
therefrom. 

29 Computation of income from lanka lands. 

30 Computation of net miscellaneous revenue. 

30-A A person dcemcd to be landholder in certain 
cases. + 

3 1 Component parts of basic annual sum in inam estates. 

32 Co11i~i~ta1io11 of ~.yotw;tr-i de1)1:111d ;tl~d deduction 
thcrofrom. , 

33 Cornpiitation of incomc from lanka lands. 

34 Computation of tiet ~nisccllnticorrs r-evcrlrrc. 

35 Jodi, ctc., to be dcductetl. 

35-A A person dccmcd to bc landlloldcr i n  certain 
c;\scs. 

36 Basic a~~iiilal srim in Ihc cnsc of iu~dcr-tcnurc cstatcs. 

37 Satlc o f  co~npcns:ttion cxccpt ill tllc casc govcrncd 
by scction 38. 

PAYM~~NTS TO RELIGTOJS, E D W A T ~ ~ N A I ,  AND 

C1-1~~1'1'413~~: T N S T I T ~ I O N S .  

35 Pay~llc~~l  o f  tasdik nllo\\~ancc and additional 
compensation to institutions. 

38-A Paylnent of nllowances by religious institutions. 
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T ~ ~ A L  COMPENSATION. 

MANNER OF PAYMBNT. 

+ 40 Compensation, etc., to be paid in, prescribed 

DEI'OSIT AND APPORTIONMENT OF COMPENSATION. 

41 Compensation to be deposited in office of Tribunal, 

42 Claims to be made within six months. 

43 D1lty of Tribunal. 

44 Compensation to be apportioned by Tribunal, 

45 Apportionme~~t in the case of certain ilnpartible 
estates. 

46 Claims of creditors. 

47 Grant of ryotwari patta to mainteliance-holders 
in certain impartible estates. 

48 Certai~l estates to be treated as impartible estates for 
pLlrposes of compensation. 

49 Devolution of interest in compensation. 

INTERIM P A Y M ~ S .  

50 Interim payments to principal landholder and others. 

51 Appeals. 

52 Restrictions on jurisdiction of Tribunal and Special 
Tribunal. 

53 Disbursement of compensation. 

54 Inkrim payments to ins 
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ADVAWCB PAYMENT OF C~MPENSA~ON. 

h4-A Advance payment of compensation and its 
apportioninent, etc. b 

' ' 54-B Additional compensation and its agportionment. 

54-C Limitation for claims by persons entitled to 
payment. 

54-CC Unclaimed and undisbursed amounts how 
dealt with. 

54-D Balance 7f excess rent collections and excess 
payments o; advance kompei~sn tion to be reco- 
vered from the additional compensation. 

54-E Amounts which may be deducted under section 41 
recoverable as arrear of land revenue. 

54-F Wrong and excess payment to be recoverable as 
land revenue. , 

54:G Recovery of amount paid on cancellation of 
notifications issued under section 1 (4). 

54-H Recovery of excess collections ni;~dc by a darmila 
inamdar. 

MISCELLANEOUS. 

55 Collection of arrears of rent which nccrved before 
the notified date. 

55-A Apportionment of amounts collected under 
section 55.  

56 [Omit fed.] t 

57 Peshkash, jodi and quit-rent. 

58 Paymenb of jodi, kattubadi, ctc.,; by landholder of 
inam village which is not an inam estate. 

, ,  5 8 : ~  Stay of execution procee&s and setting 
I- 
, > aside of certain Court sales and foreclosures. 
8-1 125-14-71 
' 1 7  . \ 
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60 Provisions for existing estate staff. 

61 Maintenance by Government of institutions main- 
tained by landholder. 

62 Removal of doubls in regard to estates in Chingleput 
district. 

p, 63 Decision of questions regarding forests. 
64 Rights of owner or occupier not to be affected b) 

temporary discontinuance of possession cr 
occupation 

64-A Res judicata. 

64-B Saving of limitation. 

64-BB Limitation. 

64-C Finality of orders passed under this Aci. 

65 Jurisdiction of Courts barred in certain cams. 

66 Repeals. 

67 Power to make rules. 

68 Power to remove difiicultics 
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l[TAh.IIL NADUJ ACT NO. XXVl OF 19482. 

[THB I ~ A M I L  NADU) ESTATES (ABOLITION AND 
' CONVERS~ON INTO RYOTWARI) Acr, 

(Received the asselat of the 

Gazette on the 19th April 1949.) 
April 1949 ; first published itz the ~ o r t ' s t .  George 

An Act to provide for t eal of the Permanent 
Settlement, the a ion of the rights of 
lasd-holders 'in permanently settled and 
certain other estates in the 3CState of Tamil 
Nadu], and the introduction of the ryotwari 
settlement in such estatks. 

WHEREAS it is expedient to provide for the repeal 69 the 
Permanent Settlement, the acquisition of the rig% of 
landholders in permanently settled and certain other 
estates in the3[State of Tamil Nadu], and the int~.oduc- 
tioil of the ryotwari settlement in such estates ; it is 
hercby enacted as follows :- s 

PRELZMINAR Y .  

1. (1) This Act may be called the '[Tamil Nadu] short  title, 
Estates (Abolition and Conversioil illto Ryot warj) extent, applicat- 

Act, 1948. 
ion and corn 
mencemen t. 

(2) It extends to the whole of the &[State of Tamil 
Nadu], except tlte Presidency-tow11 of Madras as i t  
stood on the 1st day of July 1908, 5[ ] and the 
portion of the Nilgiri district known as the South-east 
Wynaad. 
- 

i These words were substituted for the word "Madras" by the 
Tamil Nadu Adaptation of Laws Order. 1969, as amended by the 
Talnil Nadu Adaptation of Laws (Second Amendment) Order, 1969, 

s For Statement of Object sand Rensons,qee Fort St. George Gazefta, 
~ ~ t ~ ~ r d i n a r y ,  dated t he 13th Septomber 1947, Part IV-A, page 26, 

J ~111s expression was substituted for the ex ression "Province 
~ ~ d ~ a . " ,  by the Tamil Nadu Adoptation ofkaws Order, 1970, 

which wasdeemedt~ have come into force on the 14th January 1969. 

r ~hisexpressi0I.l was substituted for the expression ' I  Stateof 
Madras" by tho Tamil Nadu Adaptation of Laws Order, 1569, as 
amended by theTamll Nadu Adaptat~on of Laws(Sdcond Amendment); 
Order, 1969. 

s The words "the district of Malabar" were om1 ted b clause 3 of, 
.,,d the lchedu[. to, tho Madras Adaptation ofLn;d. O r d r ,  195,. 
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(3) I t  applies to aU estates as defined in section 3, 

, S[58-A], 62, 67 and 
and the rest of this 
to any zamiudari, u 
date as the Ga\crnment may, by notificatiol~, appoint : 

'~P~.ovidcd that whcrc the operation of any such 
notification ha. bzen stayed or interrupted by order of 
Court, t l ~ c  da !~  from which thc Government ]lave 
beea'!n uni~~tesrupted possession of the estate shall be 
deemed to bc ihe date so appointed.] 

5[(5) ' ~ I I \ :  Government may, by notiiication, cancel 
or modify any ~~otification issued under sub-section (3) 
in reFpect of ally estate, but tlze cancellation shall nos bt. 
deemed to  affc'ct the power of the Government tinder 
sub-section (4) again to extend the rest of this Act to 
that estcitc. 

( 6 )  WI1e1.e a nolifcation 1s cancelled under 
sub-section ( 5 ) .  the rest of this Act shall be deeniecl 
never to have applied to the esrate concerned, and 
every proccccting taken thereunder and pending in 
respect of such estate shall abate.] 
- --- ----- - 

1 Thcsc wortlq Here s~lbstitut ed for tile word "Madras" by 
tilt; Tamil Nndu Atlapt~tion of Laws Ordcr, 1969, as amended by 
the Tam11 Nadu A.~aptation o f  Laws (Second Amendment) Order, 
1969. 

2 The figure " 0 ' '  was ornittcd by section 13 (a) of tho Tamil Nadu 
Estate$ (Supplcincntary) Act, 1956 (Tamil Nndu Act XXX of 1956). 
which came into force on tho 3rd August 1957. 

8 The figurcs nnd lctter "58-A" were imcrted by soction 2 of the 
Tamil Nadu Esl'~tcc (Abolition and Conversion into Ryotwari) 
Alnendrncnt Act, 1951 (Tamil Nadu Act XVll of 1951). 

4 This proviso was added by section 2 of the Tamil Nadu Estates 
(Abolition and Conversion into Ryqtwari) Amendment Act, 1954 
(Tamil Nadu Act XXIV of 1954) whlcll was deemed tobava corn*, 
into force on the 19thApril1949. 

I 
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1 I,. 5 

. 2. Lo this Act, unless there is anything' repugnant Definitions. 
in the subject or context,-- 

(2) "Director" means the Director of Settlements 
appointed under section 4 ; 

(3) "estate" means a zamiadari or an under- 
tenure or an inam estate ; 

(5) "Government" means the 2[State] Govern- 

(8) "landholder" includes (i) a joint Hindu family, 
where the right to collect the rents of the whole or my 
portion of the estate vests in such family ; and (ii) a 
darmila inamdar ; 

(9) "notification" means a notification published 
in the Fort St. George Gazette ; { 
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the operation of anv such notification 
5 
i. bas bien stayed or iiterrupted b$ order of Court, 

tk date from which the Government have been in 
uninterrupted possession of the estate] and the word 
'C~tifid" shall be coilstrued accordingly; 

(11) ''prescribed" means prescribed by rules 
made by the Government under this Act ; 

(1 2) "prinepal landholder" means the person 
who hcld the estate immediately before the lzotifled 
date ; and 

(a) in the case of an estate held by ,a joit. 
Hindu family immediately before that date, means such 
joint family ; and 

(b) in the case of an impartible estate, mealis the 
p a s o ~ l  entitled w the possessiolz of such estate h m e d i -  
stely bcfore that date ; 

(13) "Settlemei~t Officer", in relati011 to any 
estate or part of an  estate, means the officer appointed 
therefor under section 5, sub-section (1) ; 

(14) "Tribunal" means a Tribunal constituted 
under section 8 and having jurisdiction ; 

(15) "under-tenure estate" means an estate 
within the meaning of section 3, clailse (2) (e), of the 
Estates Land Act ; 

The figure "9" was omitted by section 13 (b) of the Tamil Nadu 
Estates (Supplementary) Act, 1956 (Tarn11 Nadu Act XXX of 1956). 
whichcanlo into forre on tha 3rd August 1957. 

ibe fi ures and letter "58-A" were insertcd by the Tamil Nadu 
( ~ % o l i ~ a  snd Conv8raton into Ryotwrri) Amendnunt Act, 

of the Tamil Nadu thtatmr 
ti) Amendment Act, IYW 
was declned to have c o w  

s 
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: *;+ 
2 jc . *,f" " 

(16) " m d a r i  estate" means- 

/' (i) an estate within the meaning of section 3, 
clause (2) (a), of the Estates Land Act, after excluding 
therefrom every portion which is itself an state under 
section 3, clause (2) (b) or (2) (e), ofthat A& or 

(ii) an estate within the meaning of section 3, 
clause (2) (b) or 2 (c), of the Estates Land Act, after 
excluding therefrom every portion which is itself an 
estate under section 3, clause (2) (e), of that Act. 

CONSEQUENCES OF NOTIFlCATION 
OF EST&% 

3. With effect on and from the notified date and ~onscqucl~ces 

save as otherwise expressly provided in this Act-- Of n ~ t i f i c a f i o ~  
of estate. 

l[(a) "the 3(Tamil Nadu) Estates] Land (Reduction cf 
Rent) Act, 1947 (YLTamil NaduJAct XXX of 1947) '[in 
so far as it relates] to matters other than the reduction 
of rents and the collection of arrears of rent and the 
S I T ~ i l  Nadu] Permanent Settlement Regulation, 1802) 
(3[Tamil Nadu] Regulation XXV of 1802), the 3[Tarnil 
Nadu] Estates Land Act, 1908 ("Tanlil Nadu] Act I of 
1908), and all other enactments applicable to the estate 
as such sl~all be deemed to have been repealed in their 
application to the estate. J 

(6) the entire estate (uzcluding all co~nnlunal 
lands ; porambokes ; other non-ryoti lands ; waste 
lands ; pasture lands ; lanka lands ; forests ; mines 
- - __  _ _ ___ _ _ _- . - _. _- 
1 Th~scl~iuse wassubst~tuted for the orrginrtlclduse (u)  by section 

3 (I) of the ran111 Nddu Estates (Abol~tion and Convers~oninto Ryot- 
wan) (Amendment) Act, 1956 ('Tamil Nadu Act XLlV of 1956), which 
wa;dcemed to I~aveconlc into force on the 19th April 1949. 

2 These wolds were snbst~tuted for the words "The Madras Estates" 
by swtlor~ 4 of, .~nd thcThir~I Schedule to, thcsTamil Nddo Repealing 
and A~net~dlng Act, IL)57 (Ta~arl N ~ d u  Act XXV ol-1957). 

I 3 The$: words were substituted for the word "M~drrls" by thc 
Tdnlll N ~ d u  Adaptation of Laws Order. 1069, as all~e~idcd by the 
Tam11 Nadu Adaptat~on of Laws (Second A~lwndment) Order. 1969. 

4 Thoso words were substituted for the wortls "in so Tar it relates," 
by qcctlon 4 of, and tlic Tlilrd Schedule to, tho Tamil Nadu Repeallog 
and Amcnd~ny Act, 1957 (I'unil Nadu Act X%V of 1957). 
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and minerals; quarries; rivers and streams; z[tanks 
and ooranies (jmcluding private tanks and ooranics) 
and irrigation works] ; fisheries and ferries), shall 
stand transferred to the Government and vest in them, 

(c) all rights and interests created in or over the 
estate before the notified date by the principal or any 
other landholder, shall as against t' , Government 
cease and determine ; 

(4 the Governn~ent r n ~  , after removing any 
obstruction that may be ofiv r ,  forthwith take posses- 
sion of the estate, and all accounts, registers, pattas, 
rnuchilikas, maps, plans and other documents relating 
to the estate which the Governmellt may require for the 
administration thereof : 

Provided that the Govertunent shall not dispossess 
any person of any land in the estate in  sespect of which 
they consider that he isprilmfacie entitled to a ryotwari 
patta- 

(i) if such person is a ryot, pending the decision 
of the Settlement Officer as to whether hc is acttrnlly 
entitled to such patta ; 

(ii) if such person is a landhoider, pending 
the decisior~ of the Settlement Offices and the Tribunal 
011 appeal, if any, to it, its to whetl~er lle is actually j cntitled to such patta ; 

-- 
lThese words and brackets were substituted and were dcemed " 

illways t o  have been substituted for the words "tanks and irrigation 
works" by section 2 of tne Tamil Nadu Estates (Abolition and Conver- 
sion into Ryotwari) h n d m e n t  Act, 1974 (Tamil Nadu Act 49 of 
1974)., This amendment sh?ll have erect notwitl~standing anything 
irlconslstent therewth conlamed in any otllar Inw for the time being 
in fon t ,  or any custom, usage or contract or docree or order of a 
C O I Y ~  or othorauthority-vidrsecrion 5 of thesaid Act. 

a These wtjrds were suhclitulcd for the word "h.Ia&a\** by 
(he Tamil Nadu Adaptation of  Laws Order, 1969, as amended b 
the Tamil Nadu Adaptatloll of Lars (Second ~mcndnlcnd  
Order, 1969. 
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. . <.. ,'. ' I 

. , .  

:1948: T.N. Act 
and Conversion 

'[(e) the principal or any other landholder and 
any other pcrwn, whose rights stand transferred under 

/ clause (b) or cease and determine under clause (c), ' 
shall be entitled only to such rights and ivileges as are 
recognized or conferred on him by or un @ r this Act;] 

5 

( f )  the relationship of landholder knd ryot, shall, 
as between them, be extinguished ; 

2[(g) any rights and privileges which may have 
accrued in the estate, to any person before the notified 
date, against the principal or any other landholder 
thereof, shall cease and determine,and shall not be 
enforceable against the Government or such landholder, 
and every such person shdl be entitled only to such 
rights and privileges as are recognized or conferred 
on him by or under this Act.] i 

4. As soon as may be after the passing of this Act, App~~~rtrnent 
the Government shall appoint a Director of Settle- and i'~1nctions , 
ments to carry out survey and settlement operations in $ t ~ , ; ~ ~ $  1 

estates and introduce ryotwari settlement'therein. The 
-Director shall be subordinate to the Board of Revenue. 

'I 
5. (1) As soon as may be afOer the passing of this Appointment 

Act, the Government shall appoint one or more and functions of 1 

Settlement Officers to carry out the functions and duties g : z  1 
assigned to them under this Acb. 

(2) Every Settlement Officer slzall be subordinate 
to the Director and shall be guided by such lawful 
instructions as he may issue from time to time ; and 
the Director shall also have power to cancel or revise 
any of the orders, acts or proceedings of the Settlement 
Officer, other than those in respect of which an appeal 
lies to the Tribunal. 

6. (1) With effect on and from the notified date the 
Government shall appoint one 01; more persons to 
manage the estate. 

Managers 
estates* 
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-0 Every manager shall be subordinate to the 
District Collcctor'and shall be guided bj; such lawful 
instructions as he' may issue from time to time ; and 
the Dkhict Collector shall also have power to cancel q 
or revise any of the orders, acts or proceedings of the - ?, 
managex. " 4 

$2 \ 

Powers or 7. The Board of Revenue shall have power- 
control of the 
Board of (a] to give effect to the provisions of this Act 
Revenue. and in particular to superintend tht; taking over of 

estatesand to make due arrangements for the interim 
administration thereof; 

(b) to issue instruction for the guidance of the 
Director, District Collectors, Settlement Officers and 
managers of estates; 

(c) to cancel or revise any of the orders, acts or 
proceedings of any Settlement Officer other than 
those in respect of which an appeal lies to the Triburlal 
or of any manager ; and I 

(d) to cancel or  revise any of the orders, acts 
or proceedings of the Director. or of ally District 
Collector, including those passed, done or taken in 
the exercise of revisional powers. 

I 

I 

Coustitution 8. (1) The Government shall constitute as many 
of Tribunals Tribunals as may be necessary for the purposes of this 
for certain Act, 
purposes. 

1[(2) Each Tribunal shall consist of one person 
only who shall be a Judicial Officer not below the rank 
of Disttict Judge or Additional District Judge.] . 

LatestLaws.com



LatestLaws.com

i - t, 
'.< . 

Conversion into Ryotwari) 

l[(4) Evcry Tribunal shall have the same powers 
as are vested in a Civil Court under the Code of Civil 

/ .Procedure, 1908 (Central Act V of 1908), when tlying 
a suit or when hearing an appeal.] 

. + 
2119.1 

I Date of creation of under-tenure estate. 

10. (1) The landholder of an under-tenure estate 
or any other person interested may, within threemonths ~ ~ t e ~ ' $ a t i o ~ n  
from the notified date, or such further times[not exceed- which under- 

ing two months] as the awropriate Settlement Officer :;;~~~~~;;:~te 

may, in his discretion allow, apply to him for a decision 
as to whether such estate was created before or after 
the date on which the principal estate was permanently 
settled. 

d[Pro\lided that in respect of an estatt notified 
before the date of commencement of kection 3 of the 

- -6[Tamil Nadu] Estates (Abolition and Conversion into 
Ryotwari), Estates sLand (Reduction of Rent) and 
Estates (Supplementary) (Amendment) Act, 1958, 
the period of two months aforesaid shall be computed 
from the date of such commenceme~~t.] 

(2) The Settlement Officer shall then hear rhe 
parties and afford to them a reasonable opportunity of 
adducing all such evidence either oral or documentary 

--- - 
i This sub-section was substituted for the original sub-section (4) 

by section 2 (ii) of theTamll Nadu Estates (Abol~t~on and Conversion 
into Ryotwari),Estatcs Land (Reduction of Rent )and Estatcs (Supplc- 
mentary)(Amendment)Act, 1958(Tarnll Nadu Act XXXIV of 1958). 

a Section 9 (as amended hy Tamil Nadu Act XXXIV of 1954) and 
tho heading thereto were omitted by section 13 (c) of tllc T.~mil Nadu 
Estates (Supplementary) Abt, 1956 (Tamil Nadu Act XXX of 1956). 
which -meinto force on the 3rd August 1957. 

8 These words were insertcd by sectiod 3 (i) of the Tamil Nadu 
Estates (Ab~lition tind Conversion into Ryotwari), Estates Land 
(Rduction of Rent and Estatas (Supplement~ry) (Amendment) a ~ c t ,  1958 (Tamil Na u Act XXXI J of 1958). 

4 Thio proviso was added by section 3 (ii), ibid. 
b These words were suts t i t~~ted for the word " Marlras " by the 

Tamil Nadu Adaptatioll of Laws Order, 3969, 3.; amended by t he 
Tamil Nadu Adaptatio~l of Laws (Sec0nd:Arnendment) Order, 1969 , 

i 
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him and give his decision in writing. 

!!: '[(3) (a) Against a decision of the Settlement 
,F Officer under sub-section (2), the Government may, 

within one year from the commencemenr of the 2[Tamil 
' Nadu] Estates (Abolition and Conversion into 

Ryotwari) Amendment Act, 1954, or from the date 
of the decision, whichever i~ later, and any person 
aggrieved by such decision may, within two months 
from the said date, appeal to the Tribunal r 

Provided that the Tribunal may, in its discreti017 , 
allow further time not exceeding six months for the 
filing of any such appeal. 

(b) The decision of the Tribunal on any such 
appeal shall be final and not be liable to be questioned 
in any Court of Law.] 

(4) Unless the Settlement Officer, or where there 
is an appeal the Tribunal, decides that an under-tenure 
estate was created before thedate on which theprincipal 
estate was permanently settled, It shall be regarded for 
the purposes of this Act as having been created after 
that date. 

(5) Where the principal estate is a temporarily 
settled zamindari or an unsettled palaiyanl or jagir, 
all references to the date of the permanent settlement 
of the principal estate in the foregoing provisions shall 
be construed as references- 

(a) in the case of a teniporarily settlcd 
zrrmil>dari, to the date of its temporary settlerncnt i a~ld  

(b) in the case of an ullsettled palaiyalu or 
jagir, to the 13th day of July 1802. 

' 1 This B U ~ - S C C ~ ~ O ~  was substituted for original sub-section (3) 
of *tion 10 by soction 5 of tho Tzmil Nadu Estates (Abolition and 
Convdon into Ryotwari) Amadmmt Act, 1954 (Tamil Nadu Act 
XWUV of 1954). 

a T ~ O W  words were subtitutsd for the word "Madras" by the 
Tamil Nadu Adaptation of U w s  Order, 1969, as amended by the 
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969. 

i 

LatestLaws.com



LatestLaws.com
L & I $ L L I ~ ~ & A & & . ~ ~ ~ & , & & & I I J . ~  5 

.".& 
4 

T.N. Act XXV4 
Conversion into Ryotwnri) , 

GRANT OF RYOTWARI PATTAS. 
/' Lands in 

,' 11. Every ryot in an estate shall, with effect which ryot i s  

on and from the notified date, be entit19 to a ryotwari entitled to ryotwari patta. 
I patta in respect of- / 

(a) all ryoti lands which, immediately before the 
notified date, were properly included or ought to have 
been properly included in his holding and which are 
not either lanka lands or lands in respect of which a 
landholder or someother person is entitled to a ryot- 
wari parta under any other provision of this Act; and 

(b) all lanka lands in&is occupation immediately 
before the notified date, such lands having been in his 
occupation or in that of his predecessors-in-title 
continuously from the 1 st day of July 1939 : 

Provided that no person who has been admitted 
into possession of any land by a landholder on or after 
the 1st day of July 1945 shall, except where the Govern- 

. ment, after an examination of all the circumstances 
otherwise direct, be entitled to a ryotwari patta in 
respcct of such la~ld. 

Exp1unntion.-No lessee of any Ian ka land and no 
person to wliorn a right to  collect the rent of any 
land has been leased before the notified date, including 
an ijamcirrr or a farmer of rent, shall be entitled to a 
ryotwari patta in respect of such land under this 
section. 

12. In the caseof a zamindari estate, the landholder Lands in zamin- 
shall with effect on and from the notified date, be dati estate in 

entitled to a ryotwari patta in respect of- whlch land- 
holder is entitl- ' 
ed to ryotwari 1 (a) all lands (inclitding lanka lands) which, pa,,a. 

immediately before the notified dkte, (i) belonged to I 
him as private land within the 
clause (10) (a) of the Estates La 
recorded as liis privatelland in a 
the provisions of Chapter XI or 
said Act, not having been sub 
into ryoti land ; - 
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8: T.N. Act XXVI 

(b) (i) all lands which were propuly_iacluded or 
which ought to have been proqerly included, in the 
holding of a ryo t and which have been acquired by the 
landholder, by inlieritance or succession under a will, 
provided that the landholder has cultivated such lands 
himself, by his own servants or by hired labour, with 
his own or hired stock, in the ordinary course of 
husbandry from the date of such acquisition or the 
1 st day of July 1939, whichever is later and has been in 
direct and continuous possession of such lands from 
such later date ; 

(ii) all lands which were properly included, or 
which ought to have been properly included, in the 
holding of a ryot and which have been acquired 
by the landholder by purchase, exchange or gift, but 
not including purchase at a sale for arrears of rent, 
provided that the landholder has cultivated such lands 
hirnself, by his own servants or by hired labour, with 
his own or hired stock in the ordinary course of 
husbandry from the 1st day of July 1945 and has 
becn in direct and cont in~o~is  possession of such lands 
from that date; 

(iii) all lands [not being (i) lanka lands,@) lands 
of the description specified in section 3, clause (1 6), 
sub-clausel ( ( l ) ,  (b) and (c)  of the Estates Land Act, 
or (iii) forest landsj which have beell abandoned 
or relinquished by a ryot, or which have never-been 
in the occupation of a ryot, provided that; the land- 
holder has cultivated such lands himself, by his own 
scrvants or by hired labour, with Iiis own or hired 
stock in the ordinary course of husbandry from the 
1 st day of July 1939, and has been in direct and 
continuous posscssion of such land from tha tx t e .  

Explanation.- 'Cultivate' in this claw sc includes 
the planting and rearing of topes, gardens and orchards, 
but does not include the rearing ofi topes of spntaneous 

* ' , t /< , , '  
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] k k e s  (Abolition and 1 135 
Comersiorz into Ryotwari) 

13. In the case of an inam estate, the landholder Lands @ inalp 
/ shall, with effect on and from the notiilcd date, be ; z g ; f l f c h  

." entitled to a ryotwari patta in respect of- is entitled to 
ryotwari (a) all lands (including lanka land$ which imnlcdi- ,,,,,, 

" ' ately before the notified date, (i) belbnged to him as 
private land within the meaning of section 3, clause 
(10) (6) of the Estates Land Act, or (ii) stood recorded 
as private land in a record prepared under the provi- 
sions of Chapter XI or Chapber XI1 of the said Act, 
not having been subsequently converted into ryoti 
land ; and 

+ 
(b) (i) all lands whch were properly included, 

or which ought to have been properly included, in 
the holding of a ryot and which have been acquired 
by the landholder, by i~keritance or succession under 
a will, provided that the landholder has cultivated 
such lands himself, by his own servants or by hired 
labour, with his own or hired stock, in the ordinary 
course of husbandry, from the date of such acquisi- . -  
tion or the 1st: day of July 1945, whichever is later 
and has been in direct and continuaus possession of 
such lands from such later date ; 

(ii) all lands which were properly included, or 
which ought to have been properly included, in the 
holding of a ryot and whch have been acquired 
by the landholder by purchase, exchange or gift, 
including purchase at a sale F J ~  arrezira of rent, 
provided that the landholder has cultivated such 
lands himself, by his own servants or by hired labour 
with his own or hired stock, in the ordinary course of 
husbandry from the 1st day of July 1945 and has been 
in direct and contin~~ous possession of sucl~ lands 
from that date ; 

t 

(iii) all lands [not being (i) lanka lands, (ii) 
lands of the description specified in section 3, clause 
(16), sub-clauses (a), (b) and (c) 6f the Estates Land 
Act, or (iii) foresb landsf which hkve been abandoned 
or re1;nquished by a ryot or whichi have never been in 
6he occupation of a ryot, provided ;that the landholder 
has cultivated such lands himself, by his own servants 
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hy or bykred labour, with his own or hired stock, in the 
ordinary course of husbandry, from the 1st day of 
July 1P45 and has been in direct and continuous 
possession of such lands from that date. 

Lands i~ an 
' under-tenure 

estate in 
w W  land- 
holder is 

,. entitled to 
ryotwari 
patta. 

J3pIanation.- 'Cultivate' in this clause includes 
the planting and rearing of topes, gardens and orchards, 
but does not include the rearing of topes of spontaneous 
growth. 

14. The grant of a ryotwari patta Oo a landholder 
in respect of lands in an under-tenure estate shall be 
regulated in accordance with the provisions of- 

(a) section 13, if it has been decided under 
section 10 that such estate was created before the 
date of the permanent or temporary settlement 
of the principal estate or the 13ah day of July 1802, 
as the case may be ; and 

(b) section 12, in other cases. 1 

Ryotwar pstta '[14-A. (1) Notwithstanding anything contained 
not. to be grant- in this Act, no ryotwari patta shall be granted in respect 
ed In resp: 

Of of any private tank or oorani. 
private tan k or 
oorani. 

(2) Any ryotwari patta grarded in resp6ct of 
any private tank or oorani under this Act before 

, $he date of the publication of the TamilNadu Estatea 
(Abolition and Convcrsion in to Ryotwari) Amendment 
Act, 1974, in the Tartti? Nadzl Government Gazette, 
shall stand cancelled, and for purposes of compensa- 
tion under this Act, the private tank or oorani shall 
be deemed to be land in respect of wl'$ch neither 
the landholder nor any other person i s  entitled to 

fhy4 " ryotwari patta under this Act.] 
I '  - 

and was deemed always to have 
tho Tamil Nadu Estatw (Abolition 
Amendment Act, 1974 (Tamil Nadu 
on shall have effect notwithstanding 
contalneri in any other law for the 

or any custom, usage or contract or d m  or 
other authority-vide section S of  the said Act, 

\ 
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15. (1) The Settlement Officer shall examine the Detumiba- 
, nature and history of all lands in respect of which ;@&dp6 

,' t.he landholder claims a ryotwari patta under section which 

12, 13 or 14, as the case may be, and d ide in respect landholder 

, of which lands the claim should be agwed. 
is to entitled ~ o t w a r !  

under 
'[(2) (a) Against a decision of the Settlement foregoing 

Officer under sub-section (I), the Gcvernmeni may, provisions. 

within one year from the commencement. of the 
2flamil Nadu] Estates (Abolition and Conversion 
into Ryotwari) Amendment Act, 1954, or from the 
date of the decision, whichever is later, and any 
person aggrieved by such+decisio~l may, within two 
months from the said date, appeal to the Tribunal : 

, 
Provided that the Tribunal may, in its discre- 

tion, allow further time not exceeding six months ' 

for the filing of ally such appeal : 

Provided further that the Tribunal may, in its 
discretion, cntertain 211 appeal by the Government 

. gt any t h e  i f  it appears to the Tributlal that the 
decisioll of the Settlement Officer was vitiated by 
fi'aud or by mistake of fact. 

(b) The dccisiorl of the Tribuual on any 
such al~pt.:ll sl~all be tinal and not be liable to be 
y u e \ t i o ~ l c d  in ariy Colil.t of Law.] 

16. ( 1 )  1lver.y pc.~.r;on. whether a landholdel. or a ~ ~ b i ~ i t y  

ryot, \vho hcco~ncs cntitlcd to a ryotwari patta under to P ~ Y  

this Act in rcspcct of  any land slull, $[for each faslia"ssmentv etc'* to Governrncot. 
ycar commencing \irith the fasli year in which the 

... - -- 
1 This st1l7-section was substituted for sub-section (2) of section 

15 by scction 6 of tllc l'aillil Nadu Esti~tcs (Abolition and Conversion 
into Ryot\\:~ri) Acuci~dmcnl Act, 1954 (Tamil Nadu Act XXXlV of 
1954). 

2 7'hc:;c \\,ol.ds Mcrc substituted for the'word " Madras " by the 
Tamil N:ttlu i\lli~ptatinn of Laws Order, 1969, as amended by the 
Tanlil Niltill Adaptation of Laws (Sec:nd Amendment) Order, 
1969. 

a T l ~ c ~ c  nards were su$titutcd for tht words "with effect on 
;111d r10111 the notified date by qcction 4 of the Tamil Nadu Estates 
(Abol~l~on :inti Conversion into Ryotwarij (Amendment) Act, 1956 
(Tamil N,IJu Act XLlV of IQSh), which was deemed to have come 
into folcc on the 19th April 1949. 

125-14-72 
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1 jatu (Abolition and 11948: T.N. A& XXVl 
mersion hto Ryotwuri) 

, estate is notified] be liable to pay to the Government 
such assessment, as may be lawfully imposed on the 
land. 

(2) If in respect of any such land, the ryot was 
liable immediately before the notified date to make 
any payment to the landholder otherwise than by 
way of rent, whether periodically or not, the ryot 
shall continue to make such payments as accrue 
on or af'ter that date to the Government. 

Ryotwari 17. (1) Where any land '[(not consisting of an 
patta in 
swice- 

entire village)] granted on service-tenure, whether 

tenure to an individual or institution falls under section 3, 
ands. clause (16) (c)  of the Estates Land Act, then, z[  - 

(a) if the service to be rendered is personal 
or private service to the landholder, not being a 
religious, educational or charitable institution 
the land shall be discharged from the condition of 
such service and the holder of such land shall be 
entitled to a ryotwari patta in respect of the land 
with effect on and from the notified date ; 

(b) in all other cases the holder of sucl~ land 
shall have the same rights in the land, and be subject 
to the same liabilities, as the inamdar of a minor 

I 

service innm in a ryotwari village has in respect of 
his land : 

Psnvidcd that $[ ] no ,rg'otwari patta shall 
nc grrzntcd in respect of any land S[ ] which is 
forest or which falls under section 3, clause (16), 
subc~ausc (n) or (b), of the Estates Land Act. 

(2) The provisions of sub-section, (1), clause 
(b), shall apply also to dasabandam idam lands in 
estates. 
- ---.- ..--- - 

1 These brackets and words were inserted by section 3(i) of the 
Tam11 Nadu Estates (Abolition and Conversion into Ryotwar,) 
Amendment Act, 1951 (Tamil Nadu Act XVII of 1951). 

The wotds " irrespective of whether such land consists of 
only a portion of a village or of one or  more villages" were omitted 
by t bid. 

Thc ~01;;s "wl~cre the la$ granted on service tenure is an 
entire village and the words in such villam" were omitted hv 

I 
section 3 ( i l )  of the Tamil Nadu Estates (Abolition and Canvet,: , c \  

into Ryotwari)Arncndment Act, 195l(Tamil Nadu Act XXIIo' J951j 
I 
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1948: T,N, Act XXM] Estates (Abolition and 1139 
, Conversion into Ryotwari) 

/ 
BUILDINGS IN ESTATES. 

, 
18. (1) Every building situated within he limits Vestingof 

buildings of an estate, which immediately before t notified 
Gte, belonged to any landholder thereof and was estates. 

then being used by him as an office in connexion 
with its zd.ninistration and for no 'other purpose, 
shall vest in the Government, free of all encumbrances, 
with effect on and from the notified date. 

(2) Every building so situated which, immediately 
before the notified date, belonhed to any such land- 
holder and the whole or principal. part whereof was 
then in the occupation of any religious, educational 
or charitable institution shall also vest in the Govern- 
ment, free of all encumbrances, with effect on and from 
the notified date : 

Provided that when such institutio; ceases 
to exist, the building shall 1.evel.t to such landholder, 
or if he is dead, to his heirs or legal rcpresentatives. 

(3) Where any building so sitiutkd-- 

(a )  which belongcd to :LIIY si~(-h la~rdllolder 
on the l st day of July 1947 ; and 

(b) (i) which on that tiutc was being used 
by him as an ofice in connexion wit11 thc administra- 
tion of the estate, and for no other purpose, or 

(ii) the whole or prirlcipril part whereof 
was on that date in the occupation of any religious, 
educational or charitable institution has, after the 
1st day of July 1947 and before the votified date, 
been sold or made a gift of, by the landholder, or 
ceased to be used by him as an office as aforesaid, 
or ceased to be in the occupation of such institution, 
the value of the building shall be assedsed by thc 
Tribunal in such manner as may be pre ribed ; and 
the Tribunal shall pay to the ~ o v e r n r n e g  such valur 
from out of the compensation deposited in its omcc 
under section 41, subsection (1). i 

125-14-72n 
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(4) Every building other than a building referred 
to in sub-sections (I), (2) and (3) shall, with effect on 
and from the notified date, vest in the person who 
onmed it immediately before' that date ; but the 
Government shall be entitled '[for each fasli year 
wmmencing with the fasli year in which the estate is 

(i) in every case, to levy the appropriate 
assessment thereon ; and 

(ii) in the case of a building which, vests in a 
person other than a landholder, also to the pay~nents 
which such person was liable immediately before 
the notified date to make to any landholder in respec4 
thereof, whether periodically or not and whether by 
way of rent or otherwise, in so far as such payments 
may accrue due on or aftsr the notified date. 

(5) In this section, "building " includes the 
site on which it stands and any adjacent prenlises 
occupied as an appurtenance thereto. 

(6) Jf any question arises whether any b u i l b g  
or land falls or does not fall within thescope of stib- 
section (I), (2), (3), (4) or (9, it shall be referred to the 
Government whose decision shall be final. and not 
be liablc to be questioned in any Court of Law. 

(7) Any person holding a mortgage or cllarge 1 

on any building referred to in sub-section (I) or sub- 
section (2) shall, for tllc purpose of section 42, be a 
secured creditor and be entitled to priority over any 
person holding a mortgage or charge subsequently 
created by the landholder over any part of the estate. 
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11. ll,." - * - . " ~ * ~ * . . ~ . . ~ ~ ~ ~ & . ' ~ ' "  * 

ib&: 9.N. Ace ;tXVIJ . gstafes (Aboli 9 1141 
and Conversion int ~ ~ o t w a r i )  

l[PROTECTION OF CERTAlN RIGHTS AND 
EMFORCEABILITY OF CERTAIN OBLI- 
GAT1 ONS.] 

2 [19. Where any person has been admitted into EZn:' 
 possession of any ryoti land by any landholder admitted 
for a non-agricultural purpose that pe on shall be into posses- 

,entitled to remain in possession of the, ? and subject land for non 
however to the payment by him to the G o v e r n m e n t a ~ p i c u ~ t m ~  

of the ryotwari or other assessment or the ground- r)llrpose* 

rent which may be imposed upon tile land for each 
fasli year commencing with the fzsli year in which 
the estate is notified : 

Provided that such transaction was not void or 
illegal under any law iil force at the time : 

Provided further tha tp  person who has been 
admitted into possessioll of' arrjr ryoti land on or 
after the first day of July 19-45 shall be eniitlcd to no 
rightsin respect of suclz land except where the 
Government otherwise direct. ] admitted 

J[19-A. (1) bxcept where ti12 Govcrmnent other- into posses- 

wise direct, no person admitted by a landholder into sion of non 

possession of any communr.1 lalid or forest or other how dealt 
land which isnot a ryot; land, shLtll be entitled to any ~ ~ t h .  

rights in, or to rcniain in possession of, such land : 
Providcd that noi11111g CGI ltsincd I I C S ~ ~ I ~  s11;111 

apply to lands for which thc l:.ndholdcr is clltitlccl 
to ryotwari ynttn nndcr section 12, 13 or 14. 

(2) A dircctic,n unclcr sub si!,~itln (1) :!IIc,v~i!lg 
any persoll to ~cmain in p,,:,hch:.ion of any such 
land may spccify- 

(i) thc nssessmcllt or gsc>ulid-rc~lt psynblc 
to the Govzrnmc~it on LII; I ~ r z c i  i;.; cad1 f , . , I ;  yc;tr 
co~nmencing with the ~ : L ~ I L  yc:lr in which tiic cstatc 
is notified, and 

(ii) such special terms and conditions including 
the period for which such pc!.so;t may ~cn ia in  in 
possession of the land as tllo Govcn~nzent may consider 
necessary in the public interest, , ---- -- -. - 

1 'This sub-l~r,ltlrng was subsi~rurcd for . J I G  origirl,tl bub-hcadrng 
Sales and lcascs of ccrtaln land>" by sectior~ 6 of 1112 J"IJ))I~ N:ltlu 

Estates (Abolltinn and Convcrsiot~ rnto Ryotwall) t/\!iicntl~ncnt) 
Act, 1956 (:l7am1l Nadu Act X L l \  c ~ t  1')56J9 w h ~ ~ l l  + : I $ .  t L.CIIICL~ to 
have oomc I ,to forcc on thc l9tll Aprrl 1') I Y ,  

This sect~on was sobatituted for the oligrrlui s c ~ L : t w  19 by 
section 7, ibid. 

8 T h ~ s  section was tnscrted by section 8,  bid. 
i 
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" "' 1142 Estdtw (Abdition artd [1W8 : tN. Act XWl 
Conversion info Ryot wari) 

Explanation.-In this section, ' communal land ' 
means any land of the description mentioned m section 
3, clause (16), sub-clause (a) or sub-clause (b) of 
the Estates Land Act.] - 

kights of 'C20. (1) In cases not governed -by any other 
cerrrfn provision of this Act, where on or after the 1st day of 

jCI- others. ' July 1945 but before the notified date, a IanQholder 
has created, by way of lease or otherwise, rights in 

I )  any mines or minerals, quarries, fisheries or ferries, 
the transaction shall be deemed to be valid ; and 
all rights and obligations arising thereupder, on or 
after the notified date, shall be enforceable by or 
against the Government : 

Provided that the transaction was not void 
or illegal under any law in force at the time and that 
any such right was created for a pzriod not evceeding 
one year. 

I 

(2) (a) Where any such right was creatcd before 
the 1st day of July 1945 for a pzriod exceeding one 
year, thc Governnicnt rnay, if in their opinion, it is 
in the public interest to do so, by notice given to the 
person concerned, terminate the right with efict from 
such date 3s may be specified in the notice, not being 
earlier than tlzrce months fro111 thc date thereof. 

(b) The person whose right has been so ~cr111ina- 
ted shall be cntitlcd to cornpensrition from the Govern- 
ment which shall be dctermin~d by the Board of 
Revenue in such nianncr as may be prescribed, having 
regard to the value of the riglit :tnd the period for 
which the right was created. The decisiori of the 
Board of Rcvenuc shall bc final and not bc liable 
to bc questioned in any Court of Law, 

( c )  Where any such right created before 
the 1st day of July 1945 i s  not dctermincd ut~dcr this 
sub-section, the transaction whcrcby such right was 

1 This section was substituted for the original section 20 by 
section 9.01' the ramil Nadu Estates (Abolition and Conversioi~ into 
Ryotwarl) (Arnendmcllt) Act, 1956 (Tamil Nadu Act XLlV of 19561, 
which was deemed to have co111e inlo force on the 19th April 1949, 
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z[Tamil 
Nadu] 
A C ~  vni 
of 1923. 

tf 

f 948 : f.N. Act ' #states (Abolition 1143 
and Conversion into Ryotwari) 

created shall be deemed to be valid and all rights 
and obligations arising thereunder, on or after tho 
notified date, shall be enforceable or against the 
Government! : 

Provided that the transaction'was not void or 
illegal under any law in force at the time. 

(3) The Government may, if in their opinion, 
it is in the public interest to do so, impose reasonable 
restrictions on the exercise of any right continued 
under this section. 

Explanation.-Any rights granted in perpetuity 
shall cease and determine and be dealt with under 
section 3 (e) and not under this section.] 

SURVEY AND SETTLEMENT OF ESTATES. 

21. (1) .Any estate or part thereof may be surveyed z:zz{.ab 
or, if it has been surveyed before the notified date, 
]nay be resurveyed, as if it were Government land, 
in  accordance with the provisions for the survey of 
such land contained in the 2[Tamil Nadu] Survey and 
Boundaries Act, 1923 : 

Provided that any resurvey made under this 
sub-section may be limited to what is necessary for the 
introduction of the ryotwari settlement in the estate 
or part thereof. 

- - - - 

1 This clause was o$tted by section 4.of the Tamil Nadu Estates 
~Ahnlit ion and Convers~on into Rvotwan). Estates Land (Reductroa \. - - - -- - - 
of Rent) and Estates ( ~ u ~ ~ l e m e n t a r ~ )  (Amendment) Act. 195R 
CTrrrnil Nadu Act XXXIV of 1958). : 

8 These words were substituted for the' word " Madras " by tho 
Tamil Nadu Adaptation of Laws Order, 969, as amended by tho ' 

Tamil Nsdu Adaptation of Lam ( S m d  Lmdment)  Or&, 1969. 
I 
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22. (1) The Settlement officer shall effect a ryot- 
Manner o f  wari settlement of the estate or part thereof, in accor- 
effecting 
ryotwan dance with a settlement notification framed and pub- 
settlement lished by the Government for the purpose. 
of atatc. 

(2) The said notification shall embody tht, 
principles adopted in making ryotwari settlements in 
ryotwari areas, and shall adopt - 

t 

(a) the rates of assessmer~t set out in the 
resettlement notification in force on the date of the 
passing of tlus Act, in the district in which the estnt,: is 
situated, or 

, 

(b) if more than one S ~ I C I I  ~~otificatiol~ is jn 
force in the district, or if the estate is situated in molt 

than one district, the rates set out in that oAe of tl~oce 
notifications, which the Government consider to 132 

most appropriate to the case. 

(3) All rates of assessment imposed at a ryotw:?ri 
settlement shall be liable to revision from time to time 
as laid down in the settlement notification referred to 
in sub-sections ( 1 )  and (3). 

(4) Neither the settlement notification nor any 
order passed in pursuance thereof shall be liablc to 
be questioned in any Court of Law. 

1 Th:sz worda wzre sub~tituted for the ;ord "Madras" by tile 
Tamtl Nadu Adaptation of Laws Order, 1969, as amended by the 
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969. 

I 

I 
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follows :- 

(a) In respect of ;my land held for the purpose of 
agriculture, not bcing private land, the land revenue 
shall be- 

(i) where thc rctlt payable to the landholder 
immediately before $ 1 ~  notified date has been deter- 

V a m i l  mined under the "Tit  nil Nadu] Estates Land (Reduc- 
:,:& tion of Rent) Act, 1047, the rcnt so drtermined ; or * 
of 1947. 

(ii) where tllc- rcrlt has not been so determined, 
the rent which wo11111 Ivtbc been payable to the land- 
holder in respect of ' /  IIC LnJi year in which the estate 
is notified ; or 4 

- .  
(iii) wl~err: I I O  ~ . c t ~ t  was payable, the rent 

which would Iln~ c irr'c'll ~xtynble to the landholder 
in~mediately bcl';,:.~ L I I ~  jfiricd date, by a ryot holding 
similar l ~ n d  with ..I $ 1  1 . ~ 1  advantages, in the neigh- 
bourhood : 

Providcd tlut I I I  cvl<.cb f:illing under ~ u b - ~ l a u s ~ s  
(i) and (ii), thc 1:111~1 t i.vdnuc in  respect of the fasli 
year in which tllc c,;t,t~t. i s  11otifed shall be the rcnt due 
to the landhold~\r Icss any payment made to him 
before the notified c l S ~ t i s  it~ld :?uthenticated in the pres- 
cribed manner : 

Provided furt11r.1 t l l ; ~ t  in cases falling under sub- 
clause (ii), whcre attcr t l ic rent has been determined 

YTamil under the "Tamil N:1111[] Estates Land (Reduction of 
-- - ~~~~ - I ~ h a e  words w m  subtilk~led for the words " with cfcct on 

of 1947. and from the notified dntb " hy sccllon 1 '  of the Tamil Nadu Estates 
(Abolition and Conversion iota Ryotwhri) (Amendment) Act, 19.56 
(Tamil Nadu Act XLlV or 1Q56), which was deemed to have come 
into force on the 19th Apr~l  I'M'). I 

These words were subtiluted for the word "Madras" by theTamil 
Nadu Adaptation of k w s  Onter, 1969: as amended by the Tamil , 
Nadu Adaptation of Law ( S m d  Amendment) Order, 1969. 
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1 i46 &ta;es (~boii t ion fig48 i ~ . k  kt 2XVQ 3 "* 

and Conversion mto Xyomari) ,:, - 
Rent) Act, 1947, it is found that the land revenue 
paid exceeds the rent so determined, such excess shall 
be adjusted towards the land revenue payable in the 
subsequent fasli year or years. 

* 
(b) In respect of other lands, the !and revenue 

payable shall be calculated at such raie or rates as 
the Government may, by general or special order, 
determine. 

DETERMINATION, APPORTIONMENT AND 
PAYMENT OF COMPENSATION! 

Geveral pro ~isions. 

24. The compensation payable in respect of ari 
estate shall be determined in accordance with the 
following provisions. 

25. The compensation shall be deterhiked for the 
estate as a whole, and not separately for each of the 
interests therein. 

26. A sum called the basic :lnnunl sn-n shall first 
be determined in respect of the cstnte. 

BASIC ANNUAL SUM FOR ZAMINDARI 
ESTATES. 

27. In the case of a zarnindari estate, thc basic 
annual sum shall be the aggregate of the sums specified 
below :- 

ti) one-third of thc ,gross annuql ryotwari 
demand in respect of all lands in the estate (excluding 
la* lands) in respect of which anyqperson other than 
tho landholder is entitled to n ryotwari patta, as 
ascertained under section 28, less the deductions 
specified therein ; 
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fr34ti: 9.N. Act XXVI] 1143 . 
' and Conversion illto Xyotwar'i) 

(ii) one-thud of the gross annual ryotwari 
demand in respect of- 

(a) all lanka lands in the estate in respect of 
which a person other than the is entitled 
to a ryotwari patta, and 

(b) all lanka lands which in the opinion of 
the Government are sufficiently permanent (that is to 
say, similar to the permaneni portions of Government 
lanka lands) to enable the levy thereon of ryotwari 
assessment, 

as ascertained under section 28, in so far as it may be 
applicable, less the deductions specified therein ; + 

(iii) one-third of the average net annual income 
derived from all lanka lands in the estate other than 
those- 

(a) in respect of which a ryot or the land- 
holder is entitled to a ryotwari patta, and 

(b) ~vhich'in the opinion of the Government arc 
suficiently permanent (that is to say, similar to the 
permanent po~t~ions of Government lankn lands) to 
ennblc thc levy thercon of ryotwari assessment, nc 
asccttai~led under section 29, less the deduction $peci- 
ficd therein ; 

(iv) onc-third of the average net annual mis- 
cellaneous revenue dcrived from all other sources in 
the estate specified in section 3, clause (b), but not 
including lands in rcspect of which the landholder is 
entitlcd to a ryotwari patta, as ascertained unt1t.r 
section 30 ; and 

(v) the whole of the jo$, kattubadi or other 
amount, if any (exclvding local cesses and taxes), 
payable annua!ly to the landholder of +he estate 
imn~ci i i~ t~ ly  beforc the notificd.date, by the landl~olde~ 
of every inam village or underrtenure estate including 
the value. as ascertained in the prescribed manner, of 
whatever was deliverable in kirld annually. 
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idd.'. :&sf~tes (dbnlition [i94di T . h  A& xm 
and Conversion into Ryotwari) 

28. (1)  be gross annual ryotwar? demand in 
respect of the lands referred to in seelion 27, clauses (i) 
and (ii), shall be the total of the ryotwari assessments 

therefrom. imposed, in pursuance of a settlement effected v d e r  
section 22, on the Iands occupied by any person other 
than the landholder on the ~otified' date., 

a - 

(2) The deductions referred to in section 27, 
clauses (i) and (ii) shall be- - 

(a) five per cent of the &ass annual ryotwari 
demand as computed above in respect of the lands 
referred to in the said clause (j) or (ii) as rhe case may 
be, on account of establishment cllj-irges, deficiencies 
in collection and the like ; and I 

(bj three and one-third,per cent of such gross 
demand on account of the maintenance of '[irrigation 
works serving the estate] I 

Provided that no deduction shall be ma2e on 
account of the naintenance of isri:atio.n works, if t 

there is 110 such work serving the cstate or if the 
landholder is under no legal oblignt ioll to' mnintail~ 
any such work serving the estate: 

Provided further that where thc obligation of thc 
landholde~ to maintain ever? one of t l~e  irsigaticjn 
works serving the estate is slmred by I i i n l  cirhcr wit11 
the Government or with thc landholder of some othcs 
estate, the percentage of deduction on account of thc 
maintenance of irrigation works shall be reciucocl by 
such extent as the Government may dceln rcnsonablo, 

'[Explanation.-For the purpos2s 
the expression ' ryotwari 
any land which has bccn 
settlement referred to in that sub-section under :ul 

1 Thew words were substituted for thc wor~ls ''irrigation works in 
theestate" by section 1 1  (i) of thc Tamil N . ~ ~ L I  E w e s  (Abolition 
and &nvcrsion inio Ryotwari) (Amend~ucnt) Act, 1956 ('rani; 
Nadu ~ c t  X L ~ V  of 1956), which was dcc~nctl to hove come into for- 
on the 19th April 1949. 

1 This explanation was added by scctiou 11 (ii), ibld* 

\ 
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1948 : T.N. Act XXWJ Estates (Abolition and 1145 
Conversion into Ryotwari). 

irrigation work belonging to, constructed or main- 
tained by or on behalf of the Government, and which 
was liable to pay any water-cess der any law govern- 
ing the levy of such cess in the 8 t a t e  of Tamil Nadu] 
for irrigation from the said work before the said 
settlement, shall be taken to be the appropriate assess- 
ment determined in the prescribed manner, which the 
land would bear in the absence of facilities for irri- 
gation from the said work.] 

29. (1) (a) The average net annual income from Cornputatic 

the lanka lands refehed to in section 27, clause (iii), 
shall be the avcrage of the net annual income derived 
by the landholder from such lands during a period of 
twenty completc fasli years immediately preceding the 
notified date, or where such lands have been in exis- 
tence for a shorter period not being less than five 
complete fasli years jmmediately preceding the noti- 
fied date, during the complete fasli years for which tbe 

- . lands have been in existence : 

Provided that where the particulars necessary to 
compute such avcrage are not available for the full 
period or wherc the particulars available appear 
in matcrial scspects to be incorrect, the computation 
r?lny bc nmdc in such manner as may be ptescribed. 

( I ) )  W11ci.o such lands have not been jn exis. 
tcnce f i ~  a pcrjod of five complete fasli years as 
zfor~said, their avcrage net annual income shall be 
zomputed in such manner as may be prescribed. 

(2) Tho deduction referred to in section 27, 
clause (iii), sliall be such amount as may be pres- 
cr ibccl on account of renlissiong for bad seasons and 
the like, in thc same manrer as in the case of 
Govcrnmcnt Ian ka lands, 

I 

i This expi.ession was substituted fo7,thc expression *< State of 
Madras" by thc Tamil Nadu Adaptati n of Laws Order, 1969, as 
rnlended by the Tatnil Nadu ~ d a p t a t i o l  of b w s  (Scsond Amend. , , 
mcnt) Order, 1969, 

1 
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1150 Btates (Abolition [I948 : T.N. Act XXM 
and Conversion into Ryotwari) 

30. The average net annual miscellaneous rwenuc 
act mis- from the sources referred to in section 27, clause (iv), 
' k n ~ ~ u s  shall be the average of the net annual income derived 
'enue. 

by the Government from such sources during the fasli 
year commencing on the notified date, if such date 
was the 1st day of July, or on the 1st day of July 
immediately succeeding the notified date, if such d a t e  

* wasnotthe 1st day of Julyand the next two fasli 
years. 

;lerson '[30-A. (1) For the purposes of sections 27, 28, 29 
-med and 30 any person who had, immediately before the d-holder In 
,rain casts. notified date, any right or interest in any land in a 

zarnindari estate as a landholder, shall be deemed to 
be a landholder of such estate. 

(2) The ryotwari assessments imposed on, and the 
miscellaneous revenue derived from, ail lands in a 
zamindari cstate in respect of which, r.cy landholder 
mentioned in sub-section ( I )  is entitled to ryotwari 
patta under any provision of this Act, shall be exduded 
in determining bile basic annuaf sum.] 

BASIC AYNUAL SUM FOR INXM ESTATES. 
nl~oncr~t 
1 5  ~ > t  ~ S ' C  31. In the case of an inam estate, the basic annual 
I, 1 1  sum sum shall be the aggregate of thc sums specified below, 

1 

.La 
less the dzd~~ctions specified in section 35 :- 

(I) the whole of the gross annual ryotwari 
dc111ancf in respoct of all lands in the estate (excluding 
lanka lands), in respect of which any person other than 
the Ii~~dholder is entitled to a ryotwari patta, as 
ascertained under sectiol? 32 less the deduction 
spcci fied therein ; 

(ii) the whole of the gross an~lulzl ryotwari 
demand in respect of all- 

(a) Janka lands in the estate in respect of 
which a person other than the landholder is entitled to 
a ryotwari palta, and 

- 
1 This section was inserted by section 5 of theTamil Nadu Estatss 

(Abolition and Conversion into Ryotwari), Estates Land (Rtduc- 
Iron of Rent) and Estates (Supplcmentary) (Amendment) Act, 1958 
(Tamil Nadu Act XXXTV .of 1958). whicb was deemed to have wmo 
into force on the 19th Apnl 1949. 
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(iii) the whole of the average net income derived 
from all lanka lands in the estate other than those- 

(a) in respect of which a ryot or the land- 
holder is entitled to a ryotwari patta, and 

9 

(iv) the whole of the average net annual miscel- 
- laneous revenue derived from all other sources in 

the estate specified in section 3, cjause (b), but not 
including lands in respect of which the landholder 

entitled to  a ryotwari yatta, as ascertained under - 

32. (1) The gross annual ryotwari demand in Computation 
respect of thelands referred to in section 3 1 ,  ciauses (i) of ryotwari 

demand and 
and (ii),shall be the total of the ryotwari assessments deduction 
imposed in pursuance of a settlement effected under thereffdm- 
section 22 on the lands occupied by any person other 
than the landholder on the notified date. 

* 
(2) From the gross annual ryotwari demand as 

computed above, there shall be deducted 34 per cent 
of such demand on account of the maintenance of 

\ 
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1152 Estates (Abolition and [I 948 : T.N. Act XXM 
Conversion into Ryotwclri) 

Provided that no such deduction shall be made, 
if there is no irrigaticn work sewing the estate, or 
if the landholder is under no l c ~ l  obligation to 
maintain any such work servj~zg i : ? ~  estate : 

Provided further that where i t e  obligation of the 
landholder to maintain every o x  of the irrigation 
works'serving the estate is share-d by him either with 
the Government or with the landk.;ider of some other 
estate, the percentage of such Leluction shall be 
reduced by such exttirt as the. Government Inay 
deem reasonable. 

'[B.rpfann~iorz.--Fo~* the purpqs;'; ~f sub-section (I), 
the expression ' ryo!na:.i zsscssr::?nt ' in respect of 
any land which has bezn registerzd as wet at the 
settlement referrec? to in t l~nt ssb-section wlder an 
irrigation work b~lo~t;;ii,: to, c.>::s::~;cted or main- 
tained by or o n  b:'?:ilf ci ' tho CJo~:,xn.~lent, and which 
was liable to pay :i!ql i:.,: :;.. :.: ;r: :I::: 2;. any law govern- 
ing the levy of suc !~  cc;!. ::: r I,(: '1."' .:..: of Talnil Nadu] 
for irrigatio~~ Ti.c11!1 i i t .  s; .i!' 1: ,. :.'. bcflore tlie said 
settleme~lt, sll:lll 'nc ::!.'icx : r:)  17.: t i .  -. ::l,p;.opr;ntc assess- 
ment dete~.mincJ i l l  t i ,, !>;.i::.;f:i." ,.: : !:- ,.:\llcr. \\ilicll 

. .  . 
the land ~vould  FJ:::!.!. i:, i 1 . c .  :ii~..: . : , ' ,  ,;ti:ilitics for 

, -, irrigatio~l fr(:rn i.!,,; 7 ; : i . :  : . .. .;:. 

Com p u  ta- 33. (I) ( ' 1 ;  '1.- : ' , , !  i a c ~ ~ n i c  froin 
lion of 
inconie the I ~ I I ~ : I  I:LI~</,; :, S "  : , ,:.i i ! :  ! ,  x ,  :, .;I , (;l;t~!sc ( i i i ) ,  
fromlanka shall 110 the nvf;!.:ll.rlc , i f ;  $: .:; : .; :..:I ;i~,:o:nc ticrived 
lands. by the Iru~:i!,n!:lc:. ci-l.::~ :;~ii:ll I,:!: '; <!.,!.in:s pcric>d of 

twenty ci , i~~l> ic lc  T;::ii 1..2..:':: irlii:;r~.!::!t(:ly psccediiig 
the notilicil t i :~ 'c .  l l i. I . . ' .  sllch ;:!>11~; 11;tvc hzen in 
cxistc~lcc  lib^. ;: ch(lr-;t. ~ j l . r . i ( > : l  11(\ t  !?c!ng ICSS tila11 

. .- .. . - -. - . . -- . .. -. - 
1 This i<upli\liati~n ,\l:~s .~(lt!c.I 1.v scclitvl 1 trt' the Taniil Nadu 

Estates (A1,olition ant1 r:onv~-l...i,rti i n t o  t : ~ . r \ \  :\i.i) (A~nendincnt) Act, 
1956 (T;,rnil Natlu Act Xf , l \ '  c > i '  ')SO) \\.lri.h was dccmcd to have 
come into force on t l ~ c  I 0 t l 1  . . \ : > I . : I  19,)'). 

?This cs l>rc \~ ion w:~.; slrl~:.:ilt ICJ Tor tlw txprcssion" Slate of 
Madras" by thc  T.~mil  P ~ ! ; ~ t l t l  :\il .~p'i.tioi~ of 1 :IWS Order, 1969, as 
amendcd by tlic 'T'ncnil N.\,!:c ,\~l:~l)t:~ii,w of Laws (Second 

: Amendment) Order, 1969. 
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1948 : T.N. Act XXVZf Estates (Abolition and 1153 
Conversion into Ryotwari) 

five complete fasli years immediately preceding the 
notified date, during the complete fasli years for which 
the lands have been in existence : + 

Provided that where the partichars necessary 
to compute such average are not available for the full 
period or  here the partjculars available appear in 
material respects to be incorrect, the computation may 
be made in such manner as may be prescribed. 

(b) Where such lands have not been in exis- 
tence for a period of five complete fasli years as afore- 
said, their average net mnud income shall be computed 
in such manner as may be prescribed. 

(2) From the average net annual income as 
computed above, there shall be deducted guch amount 
as may be plescribed on account of remissions for 
bad seasons and the like, in the same manner as in 
the case of Government lanka lands. 
- .  

;I 34. The average net annual miscellaneous revenue g::i~~~- 
I 

from the sources referred to in sectiori 31, clause (iv), mi5. 
shall be the average of the nsr anriual incom: derived ceuaneous 

1 by the Government from such sources during the revenue. 
1 fasli year commencing on the notified date,if such date 

was the 1st day of July, or on the 1st day of July , 
immediately succeeding the notified date, if such date 
was not the 1st day of July and the next two fasli 
years. 

35. From the aggregate of the sums referred to in ~ ~ d i , , t ~ ,  
section 31, clauses (i) to (iv), ascertained as aforesaid, to be 

there shall be deducted- deducted. 
4 

(a) the whole of the jodi, quit-rent or other 
amount, if any of a like nature, payable annually by 
the landholder to the Government ; zldcE 

(6) the whole of the jodi, kattqbadi or other 
amount, if any (excluding local cessea and taxes), 
payable annually by the landholder immediately 
before the notified date, to a landholder of some 

r9c-fd 7~ 
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11 54 Estrrtes (Abolition and [I948 ; T.N. Act XXVI 

%version into Kyotwari) 

other estate, including the value, as ascertained in the 
prescribed maaner, of whatever was deliverable in 
kind annually : 

Provided that the amount deducted under clauses 
(a) and (b) shall in no case exceed one-half of €he 
aggregate of the net amounts computed in accordance . 
with sections 32 and 33. 

A person 5354. (I) For the & ~ I O X S  of sections 31, 32, 
deemed to be 33, 34 and 35, any persoa who had, immediately 
landholder 
in ceftain Cases. before the notified date, any right or  interest in any 

land in an inam estate as a la~dholder, shall be deemed 
to  be a landholder of such estate. 

. .. 
mz *%< 

0 

(2) The ryotwari assessnien& mposed on, and 
the n~iscellaneous revenue dcrivzd from, all l ~ n d s  in 
an inain estate it1 respect of which, any landl~older 
mentioned in sub-section ( I )  is entitled to ryotwari 
patta under any provision of this Act, shall be exclu- 
ded in determining the basic amual sum.] 

BASIC ASNUA L SUM FOR UNDER-TENURE 
ESTATES. 

13asic ~ n n i t ~  1 
sum i n  t l ~ c  36. In the case of an under-:cniirc estatc. the basic- 
case of under- a ~ u ~ u a l  sum shall, where it I~rls beell decided under 
cnurc cst~ tcs .  section I0 that the estate was granted before the date 

t of the parmanent or ternpor.~ry settlement of the 
principal estate or before the 13th day of July 1802, as 
the case may be, conlputed in  accordance with the 
provisions of sccrions 31 to 35, bdth ii~clusivc. 

In other cases, the basic nrrnuul sum shall be the 
sum as computed in accordsucc with thc; provisio~ls 
of sections 27 to 30, both inclusive, less the'whole of 
the jodi, kattubadi or other alnouut, if any (excl uding 

-- 
I This section was in~ertcd by section 6 ot the Tamil Nedu Estates 

(Abolition and Conversion into Rvotw~ril .  Estates Land (Reduction 
of Rent) and Estates ( E u ~ ~ ~ e r n e n t a r y )  (Aiosn~lluent) Act, 1958 (Tamil 
Nadu Act XXXIV of 1')58), which w.1~ Jc.; iicd ta hnvc come i ~ t o  
force on the 19th April 1943. 
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948 : T.N. Act XXVI] Estates (Abolition and 11 55 1 
Conversiolr into Ryotwnri) 

local cesses and taxes), payable annually by the land- 
holder of the under-tenure estate . immediately before 
m e  notified date to the landh lder of the principal 

L 

& 
, 

estate, including the value, a scertained in the pre- 
scribed manner, of whatever  as deliverable in kind 
annually 'Cprovided that the total amount to be deduc- 
ted as aforesaid shall in no case exceed one-half of 
the aggregate of the net amounts computed in accor- 
dance with clauses (i) to (iii) of section 27, read with 
sections 28 and 291. 

.) 

SCALE OF COMPENSATION. 

37. The total compensation payable in respect of -IF, , , f ~ m  
any estate shall, except in the case governed by section pensriv;.n 

38, be determined in accordsnce with the follow- : ~ ~ ~ ; ~ ~ ~ f  
ing scale :- t ed fi-/ 

t i m  3 t .  
(i) Where the basic annual sum does not exceed 

Rs. 1,000-30 times such sum. 

(ii) Where thc basic annual sum exceeds 
Rs. 1,000 but does not excced Rs. 3,000-25 times 
such sum or Rs. 30,000, whicllever is greater. 

(iii) Where the basic annual sum exceeds 
Rs, 3,000 but does not exceed Rs. 20,000-20 times 
such sum or Rs. 75,000, whichever is greater. 

(iv) Where the basic annual sum exceeds Rs. 
20,000 but does not exceed Rs. 50,000-174 times such 
sum or Rs,4,00,000, whichever is greater. 

(v) Where the basic annual sum exceeds Rs. 
50,000 but does not exceed Rs, 1,00,000--15 times such 
sum or Rs. 8,75,000, whichever is greater. 

(vi) Where the basic annual sum exceeds Rs. 
1,~,000--12i times such ; sum or Rs. 15,00,000, I 

whichever is greater. I 

I 

i 
--- - 
i These words, figures and.brackkts were addcd by.don 2 of the 

i 
Tamil Nadu Estates (Abolition and Conversion mto RyMwari) 
An~cndment Act, 1953 (Tamil Nadu Act IX of 1953). 

125-14--73~ 
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1156 &fates (Abolition and [I948 : T.N. Ad XXVf 

? 
Conversion into Ryoiwari) 

PAYMENTS TO RELIGIOUS, EDt?CATIONAL 
AND CHARITABLE INSTITUTIONS. 

Payment of 
tasdik 
allowance 
and addition- 
al compen- 
Satibn to 

38. (1) Where an inam estate or part thereof was 
held immediately before the notified date by any 
religious, educational or charitable institution, the 
Government shall pay to the institution every year as a 
tasdik allonznce- 

institutions. 
(a) in the case of an entire inam estate; the 

basic annual sum ; 
- 4 

-- w 

(b) in the case of a part of an inam estate, 
such portion of the basic mnual sum as may, on a 
calculation in the prescribed manner, be ascribed to 
that part. 

- *  35" . ' 

(2) Where the tasdik allowance so payable is 
less than the diffe~ence between- 

(a) the average net annual income derived 
by the institution from a11 sources in the estate or 
part as calculated in the prescribed manner during the 
five complete fasli years immediately preceding '[the 
fasli year 13571 or during that portion of those fasli 
years in which the estate or part was held by the institu- 
tion, and 

D . .  
w- 

(b) the income as calculated in the prescribed 
mannerwhich the institution may be expected to 
receive from thelands in respect of which it is entitled 
to a ryotwari pattn, 

thc deficiency shall be made good to the 
institution by the Government every year. 

(3) All amounts which accrued due to the institu- 
tion during the period referred to in sub-section (2), 

I These wmda and fisuns were substituted for the words '' the 
notified data" by section 7 of the Tamil Nadu Estates (Abolition and 
Conversion Into Ryotwari). Eetates Land (Reduction of Root) and 
Estates (Sup lementary) (Amendment) Act, 1958 (Tamil Nadu Act 
-v of 1858). which was deemed to have come inro fom on the 
19th April 1949. 
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cIause (a), shall be taken into account, whether the 
amounts were actually collected or not : 

Provided that the value in ney of anything 
deliverable in kind to the institution ?' , t any time during 
the period aforesaid shall, where any price has been 
fixed by the Government for the sale of such thing at 
such time in the area concerned, be calculated at such 
price. 

(4) Payment shall be made to the institution 
under sub-sections (1) and (2) so long as it exists. 

' [ (S )  Nothing contained in this section shall 
apply where any land (not consisting of an entire 
village) granted on service-tenure to the institution 
falls under section 3, clause (16) (c), of the Estates 
Land Act .] 

T38-A. (1) Where an inam estate' or part thereof Payment of 
. was held immediately before the notified date by an $;~h??~~S 

individual on condition of rendering service to a institutions. 
religious institution, the individual shall, notwith- 
standing anything contained in this Act, be bound to 
render D U C ~  Service after the notified date,. if he is 
required to do so by a written notice sent to hlm by the 
institution within such time as may be specified by 
the Government in this behalf. 

(2) Any such individual who renders the service 
onbeing required to do so by the institution as afore- 
said shall be entitled to be paid by the institution every 
year such sum as may be fixed by agreement between 
the individual and the institution, and if no such agree- 
ment can be reached, such sum as may be fixed by 
the Board constituted under the Madras Hindu 
Religious Endowments Act, 1926,* in accordance 

This sub-section was substituted forqthe Old sub-section (5) by 
section 4. of the Tamil Nada Estates (Abolition and Conversion Into 
Ryotwan) Amendment Act, 1951 (Tamil Nadu Act XVII of 1951). 

This section was inserted by section 15, iMd. 

*See now theTamil Nadu Hindu Religious and Charitable Endow- 
ments Act, 1959 (Tamil Nadu Act 22 of 1959). 

\ 
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with such rules as may be made by the Government in 
this behalf : I 

Provided that if the individual pays to the institu- 
tion theainount of compensation paid to him under this 
Act, the institution shall, in lieu of the sum aforesaid, 
pay to the individual Wery year a sum equal to the 
aggregate of the amounts which would be payable by 
the Government under section 38, if the inam estate 
or part thereof was held immediately before the notified 
date by a religious institution. 

Explanation.-For the purposes of this section, 
' individual' means the person who ,~vould have held 
the inam estate or part thereof, if it had not vested in 
the Government under this Act.] 

DETERMINATION OF BASlC ANNUAL SUM 
AND TOTAL COI\/EPE:..I SATION. 

Detemina- 
tion of basic 
anrmal sum 
and of total 
compensa- 
tion. 

*39. (1) The Director sllal l dctci.!nine in accordance 
with such of the foregoing provisioxls as may be nppli- 
cable to the estatc- 

(a) the basic annual sun1 in reqpect thereof ; 
and 

(b) except in the case governed by section 38, 
also the total compensation payable in respect of the 
estate. 

(2) Any landholder or otller person interested 
may, within such time as may be prescribed or such 
further time as thc Director may in his discretion 
allow, apply in writing to the Director for a copy of the 
data on the basis of kvhjch he proposes to determine 
the basic annual sum. 

------ 
*Any amount of compensation determined under this Act for an 

estate as a whole before thecon~mencement of the Tamil Nadu Estates 
(Aboiitio12 and Conversion Into Ryotwati) Amendment Act, 1974 
(Tamil Nadu Act 49 of 1974), viz., 11 th November 1974, sl~all be re- 
dctenabed in accordance w~th the provisions of this Act es arnmdcd 
by the raid Amendlog Act. 
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(3) On the receipt of such application, the 
Director shall furnish the data aforesaid to the appli- 
ant;  and he shall also, before passing any order 
under sub-section (I), give the applicant a reasonable 
opportunity of making his representations in regard 
I hereto, in writing or orally. & 

I 

(4) A copy of every order passeh under sub- 
section (1) shall be communicated to every landholder 
concerned, and also to every applicant under sub- 
occtioa (2). 

l[(4-a) (i) The Director may, at any time: either 
slro motu or on the app1ica)ion of any person, review 
an order passed by him under sub-section ( I )  on any 
one or more of the following grounds, namely :-- 

(I) that the said order is vitiated by any 
clqical or arithmetical mistake or error apparent on 
the face of the record, or 

(2) that subsequent to the &sing of the 
&id order, data for the better calculation of the basic 
irnnual sum have become available, or 

(3) that the said order requires to be 
modified in pursuance of the final order of any com- 
petent authorjty or Court : 

Provided that the Director sllall not exercise 
 hi^ powers under this sub-scction in respect of any 
estate, wit!lout giving every Iandholder concerned, 
and every applicant under this sub-section and sub- 
section (2), a reasonable opportunity of being heard. 

(ii) A copy of every order passed under this 
sub-section shall be communicated to the Board of 
Revenuc, and also to eve~y landholder concerned, and 
every applicant under this sub-section and sub-section 
(2).1 - 

a This sub-section was inserted by sectiqn 2(a) of the Tamil Nadu 
Estates (A$bt~on and Conversion Into Ryotwari) Amendment Act, 
1961 (Tamil Nadu Act 18 of 1961). 
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(5) Any person deeming himself aggrieved by an 
order made '[under sub-section (I) or subsection 
(.la)] may, within three months from the date of the 
order or such further time as the Board may in its 
discretion allow, appeal to the Board of Revenue ; 
and the Board shall, after giving the applicant a reason- 
able opportunity of being heard, pass such orders on 
the appeal as it thinks fit. 

(6) The Board of Revenue may also in its dis- 
cretion, at any time ejt her suo motu or on the applica- 
.-ran of any person, call for and examine the record of 
iny order passed, or proceeding taken, by the Director 

\.xtder this section, for the purpose of satisfying itself 
+a to the legality, regularity or propriety of such order 
IJ- proceeding and pass such order in reference thereto 

cis it thinks fit ; 

Provided that the basic annual sum or the 
%+tal compensation payable in respect of any estare 

'.$hall not be altered by the Board wlthout giving every 
landholder concerned and every person who has made 
m application under sub-section (2) ,  a reasonable 
opportunity of being heard. 

2[(6A) Notwithstanding anythirtg contained in 
sub-section (5) or sub-section (6), the Board of Revenue 
may, oo application made to it by the Direct01 or by 
any other person in that behalf, review any order 
passed by it under sub-section (5) 01 sub-section (6) 
if it is of the opinion that the said order is vitiated by 
an error in the decision on a point of law or by a mis- 
take and may make such order on the application as 
it thinks fit : 

provided that no application for reyiew shall 
be granted by the Board of Revaue without previous 

i These words, brackets, figures and letter were substituted f& 
the words, brackets and figure " under sub-section (I) " by section 
2(b) of the Tamil Nadu Estates (Abolition and Conversion into 
Ryotwari) Amendment Act, 1961 (Tamil Nadu Act 18 of 1961). 

1 This sub-section was inserted by section 13(i) of the Tamil Nadu . 

Estates (Abolition and Convanio~ into Ryotwari) Amendmcpt 
Act, 1956 (Tamil Nadu Act X L i V  of 1956). . . 
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notice to every landholder concerned, and the appli- 
cant, to enable them to appear and be heard in 
support of the order a review of which is applied 
for.] 3r 

(7) No order passed by the birector '[undor sub- 
section (1) or sub-section (4-a)] shall be liable to be 
can celled or modified except by the Board of Revenue 
as aforesaid or to be questioned in any Court of Law; 
and no order passed by the Board of Revenue '[under 
sub-section (S), (6) or (6-A)] shall be liable to be 
cancelled or modified by the Government or any other 
authority or to bequesuoned in any Court of Law, 

MANNER OF PAYMENT. 

40. (1) The compensation payable to any person C h w n -  
under this Act and the sums payablb to any religious, 
educational or charitable institution under section 38, 

j p  
sub-sections (I)  and (2), may be paid in such form and prcsolbcJ 

manner, and at such time or times, and in one or more 
instalrnents, as may be prescribed by rules made by 
the Government. 

(2) Such rules shall be subject to "the approval 
both of the '(State) Legislative Assembly and of the 
4(Stclte) Legislative Council]. 

I These words, brackets, figures and letter were substituted for the 
words, brackets and figure " under sub-scction (I)," by s - a  2(c) 
of the TParmi Nadu Estates (Abolltlon and Convers~on Into Ryotwari) 
Amendment Act, 1961 (Tamil Nadu Act 18 of 1961). 

8 These words, brackets, fiau'y! and letter were substituted for 
the words, brackets and figures under sub-section (5) or (6 ) -  by 
section 13(ii) of the Tamil Nadu Estates (Abolition and C ~ n v ~ ~ ~ i ~ ~  
into Ryotwan) (Amendment) Act, 1956'(Tamil Nadu Act XLIV of 
1956). 

* The words " the approval both of fho Provincial L e g i a ) ~ ~ ~ ~  
Assemkly and of the Provincial Legislative Countil " were suhsaued 
forth.: words " the approval of the Provincial kgislative As;sembJy 
by section 2(j) of the Madras Estatte (Abolition and 
into Ryotwari) Amendment Act, 1950 (Tpmil Nadu Act I of 1950). 

4 The word " State" was substituted fo'r the word " Provincial " 
by tho Adaptation Order of 1950. 
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Di?posit and apportionment of comnpensation. 

bmpmsa- 
tionto be 41. (1) The Government shall deposit in the office 
deposited in of the Tribunal, the compensation in respect of each 
olfice of 
Tribunal. estate as finally determined under section 39, in such 

form and manner, and at such time or times and in 
one or more instalments, as may be prescribed by 
rules made under section 40 : 

'[Provided that the Government shall be entitled 
to deduct from the amount to be deposited- 

(a) the advance compensation referred to in 
section 54-A, sub-section (1) ; 

(b) all moneys, if any, still remaining due 
to them--. 

1 (i) in respect of peshkash, quit-rent, jodi 
or other dues of a like nature, or 

(ii) in respect of any clainl which was 
' sccilred immediately before the notified date by a 

mortgage of, or n charge on, the estate or any portion 
thereof ; . 

(c) the wl~ole or any portion of the rents 
and excess collections refcrrcd to in sub-clause (i) 
of clause (a) of sub-section (7) of section 50, which 
cannot be adjusted by deduction undcr the said sub- 
section ; and 

(d)  all interim pnyn~ct~ts deposited under 
sub-section (5) of section 50 in cxccss of the amounts 
finally found to be payable under that stction : 

Provided further that wlrcre the total amount 
of the compensation payable in respect of any estate 
stands altered after the deposit referrcd to above 
has already been made, the Government may deposit 

1 These provisos were substituted for the ori@nnl proviso by 
nerdom 14 of rhe Tamil Nadu Estatcs (Abol~fion and Conversion 
Into Ryotv0ari.i. (Amendment) Act, 1956 (Tamil Nadu Act XLlV of 
1956) which wacl deemed to have come into force on the 1% 
~fl'1049, 
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the difference or withdralv the same from the deposit 
already made, or otherwise ad~ust the same in such 
manner and at such time or times as y be prescribed, 
and the provisions of sections 42 t y ,49, and sections 
51 and 52 shall apply to the amount finally under 
deposit, and to this extent the Tribunal or the Special 
Tribunal, as the case m y  be, shall be competent to 
revise its orders, if any, already passed,] 

(2) On the making of such deposit, the Gover~l- 
nlent shall be deemed t have been completely dis- 
charged in respect of a \ claims to, or ellforceable 
against, the compensation aforesaid. 

42. (I) '[Every person making a claim to, or Claimto be 
e~lforcesble against, the compet~sation] so deposited made withis 

or any portion tlzereof, including the principal or 5ixmont'B'* 
. any othet laudholder, members of his family claiming 

bny portion of such compensation, wllcther by way 
of a share or by way of maintenallce or otherwise, 
and creditors, whether their dcbts are secured or not, 
sllall apply to the Tribunal within six months from 
the datc 011 which the m o u n t  was so deposited or 
within such I'irr-~hcr time "not exceeding six months] 
as thc Triburial may, in its discretion, allow : 

[ J. 

4[(2) Every claim to, or enforceable against, / the compensation or any portion thcreof which is 

I -. -------. 1 

1 Thesc words were sukstituted for the 4ords "Every person 
cl;liming the conlpensation by section 2 (i) (a) of the Tamil Nadu 

1 i,sriites (Abolition and Conversion into Ryotwari) Amendment 
Act, 1963 (Tamil Nndu Act 21 of 1963). 

3 These words were inserted by section 2 :(i) (b), ibid. 
l 

8 The two provisos were omitted by section 2 (1) (c), ib[d. 

4 This sub-section was substituted for tho original sub-section (2) 
by section 2 (ii), Ibid. 
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not made to the Tribunal mithin the time aforesaid 
shall, - 

(i) in so far as it relates to the amount paid 
by the Tribunal under section 53 ; or 

(ii) subject to the provisions of section 54-CC, 
in so far as it relates to the amount in respect of 
which an order for payment has been made by the 
Tribunal or  the Special Tribunal in favour of any 
person, 
cease to be enforceable. j 

43. The Tribunal shall, after cgiving notice to all 
persons who have applied under section 42 and to 
any others whom it considers to be interested, make 
inquiry into the validity of the claims received by 
it, and determine the persons who, in its opinion, 
are entitled to the compensation deposited and the 
amount to which each of them is entitled. 

44. ( 1 )  As a, preliminary to such determination, 
the Tribunal shall apportion the conlpensatio~l among 
the principal landholder and any other persons 
whose rights or interests in thc estate stand transferred 
to the Government under section 3, clause (b), or 
cease and determine under section 3, clause (c), inclu- 
ding persons who are entitled to be maintained from 
the estate and its income, as far as possible, in accor- 
dnnce with the value of their respective interests in 
the estate. 

(2) The value of those interests shall be ascer- 
tained- 

(a) in the case of the impartible estates referred 
to in section 45, in  accordallce with the provisions 
contained in that section and in such rules, not in- 
consistent with that section, ns rnay be made by the 
Government in this behalf ; and 

(b) in the case of other estates, i n  accordance 
with such rules .as may be made by the Government 
in this behalf, 
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I 

(3) A copy of every rule made under sub-section 
(2) shall, as soon as may be after it has been made, 
be laid on the table of the '[State]+egislative Assembly. 

, 

8CTanlil 
I Nadu; 

45. (1) In the case of an impartible estite which A~portwn-  
had to be regarded as the property of a joint Hindu ment in the 

case of cer- 
family for the purpose of ascertaininp the succession taiaimparti- 

thereto immediately before the notified date, tllc btcestates. 
following provisions shall apply. 

(2) The Tribunal shall determine the aggregate 
compensation payabs to all the following persons. 
considered as a single group :- 

(a) the principal landholder and his legiti- 
mate sons, grandsons and great-grandsons in thc male 
line living or in the womb on the notified date, inclu- 
ding sons, grandsons and great-pyandsons ~~cioptcd 
before such date (who are hereinafter called ' sharers '); 
and 

(b) other persons who, immediately before 
the notified date, were entitled to maintenitncc out 
of the estate and its income either under scction 9 or 
12 of the 2[Tamil Nadu] Tnlpartible Estates Act., 1904, 
or under any decree or order of a Court, awitrd, or 
other instrument in writing or contract or family 
arrangement, which is binding on the principal land- 
holder (who are hereinafter called 'mai~~tcnance- 
holders') : 

Provided that no such maintenance-holdcr shall 
be entitled to any portion of the aggregilte cornpcn- 
sation aforesaid, if, before the notified date, his claim 
for maintenance, or the claim of his branch of the 
family for maintenance, has been' settled or discharged 
in full. 

-.. --,.- 
1 The word " State " was substituted f6r the .word " Provincial " 

by the Adaptation Order of 1950. 
( Th-1;e words were substituted for the fword " Madras " by tho 

Tamil Nadu Adaptation of Laws Order, 1969, as arncndcd by the 
Tamil EJldu Adaptatloll of Law; (Second Arnend~aent) Order, 
1969. 
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(3) The Tribunal shaIl next determine wbich 
creditors, if any, are lawfully entitled- to have their 
debts paid from and out of the assets of the impartible 
estate and the amount to which each of them is so 
entitled ; and only the remainder of the aggregate 
compensation shall be divisible among the sharers 
and maintenance-holders as hereinafter provided. 

(4) The portion of the aggregate compensation 
aforesaid payable to the maintenance-holders shall 
be determined by the Tribunal and notwithstanding 
any arrangement already made in respect of mainte- 
nance whether by a decree or order of a Court, award 
or other instrument in writing or contract or family 
arrangement, such portion shall not exceed one-fifth 
of the remainder referred to in sub-section (3), except 
in the case referred to in the second proviso to section 
47, sub-section (2). 

(5) (0) The Tribunal shall, in determining the 
amount of the compensation payable to the mainte- 
nance-holders and apportioning the same among 
them. have regard, as far as possible, to the followi~ig 
considerations, namely :- 

(i) the con~pensation payable in respect 
of the estate ; 

(ii) the number of persons to bc tnai1:- 
tained out of the estate ; i 

(iii) the nearness of relationship of the  
person claiming to be maintained ; 

(iv) the other sources of income of the 
claimant ; and 

(v) the circumstances of the family of 

the claimant. 

(b) For the purpose of securing (i) that the 
amount of compensation payable to the maintenancr. 
holders does no8 exceed the limit specified in sub  
section (4) and (ii) thab the same is apportioned 
among than on an equitable basis, the Tribunal shall 

b 
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have power, wherever necessary, to rn>h= 
arrangement already ma& in respect of a ~ a i n t , ~ ~ ~ <  

4 
\. 

whether by a decree or order o n Cout-t. a\\%< ,i 

other instrument in writing, o,  contr,\ca ,\r <2,,2- 

arrangement. 

(6) The balance of the aggregate comwnM %-. '. .. 
shall be divided among the sharers, as  if the\- ,>\'. .,.. 
such balance as a joint Hindu family and :I I \ i t r n ~ . ~  
thereof had been effected among them on the Il,\r; :,< 
date. 

* 
46. After the compensation has 'hcerl aPp>rti,>l:.l~ L%i,,, of 

anlong the persons referred to in section 4, stah ~rcillrors, 

section (I), or where it is more convct~icrtt ,,) I,, ;:,, 
pending such apportionment, the T r i b . ~ ~ ~ n l  s),:) 11 [,, \: . . 
into consideration the applications of thc cl.cliir,\a 
other than those dealt with in sectipn 45, s ~ t l ~ ~ ~ ~ . ~ , , . ,  
(3, and decide the amou~lt  to whicn each sucll cl.,.,lirvr 
is entitled and the pcrson or persons out of \vl,ir;r3 
share or shares of the compensation S L I C ~  U I ~ ~ , , , , , ~ :  

should be paid. 

47. (1) Every maintenance-holder entittcd h, 
~,lr l ,r  of 

portion of the coln~e11s;~tio~ under section 45 hlUl i, ,,l,bg,.i 

also be entitlcd to the grant of a ryotwari p;111;, i,, i % i r r ~  to 

respect of a portion of thc la~tds referred to in J C C ~ ~ ~ , , ,  ::l;:::i:;oC 
12 or 14, as the case may be. t lcn in  

ccrt~ill ' 
If)7P.1rtible (2) The Tribunal shall detern~inc the total c>r.,t,, 

agte~lt of the lands in respect of which ryotwal-i p;ltli,, 
may be granted to the maintenance-holders and divide 
the sanle among them and in  doing so, the Tribunill 
shall, unless for reasons recordsq in writing it consi- 
ders that it is illapproprinte to do so, have regard to 
the considerations set forth in section 45, sub-section I .I .. . I, ) 

( 5 )  and the manner in which the compensation p a p -  : :. . 
ble to the maintenance-holders has been or may bo 
apportioned among them under that sub-section: 

provided that thc total extent of the lands grants 

to all such mauztcnancc-holden shall not e x w d  
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one-fiffb of the exten4 of the lands in respect of 
which a ryotwari patta may be -granted under 
section 12 or 14: 

Provided further that where it is found to be 
inconvenient or impracticable to grant any such lands, 
or to grant any sucb lands to khe full extent to which 
the nraiatenanceholder may be regarded as entitled, 
whetber on the ground tbat such a grant will resulb 
in the creation of an uneconomic holding or for any 
ofher reason, the share of the compensation awarded 
to the maintenance-holder may be increased by such 
amount as the Tribunal may consider reasonable. 

(3) The lands in respect of which a ryotwari 
patta may be granted under section 12 or 14, after 
excluding any lands which may be granted to mainte- 
nanceholders under sub-section (2), shall be divided 
among the sharers, as if they owned sucb lands as a 
joint Hindu family and a partition thereof had been 
effected among them on the notified date. 

48. Where the power of the landholder to alienate 
any property in an estate is restricted, whether by the 
terms of the grant or ~therwise, the provisions of 
this Act relating to the payment and apportionnlenb 
of compensation in respect of impartible estates shall, 
so far as may be and subject to such rules as may be 
made by the Government in this behalf, apply to 
thg payment and apportiomentr of the compensation 
payable in resp8.d of the estate. 

49. Where if i s  alleged that the interest of any 
person entitled to receive payment of any portion 
of the c a m p t i o n  has devolved on any other person 
or persons, W b e r  by a d  of parties or by operation 
of law, the Trlbunal shall determine whether there 
bas been any dmlution of the interest, and if so, 
on wbom ir has devolved, 
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I. lNTERIM PAYMENTS. 

50. (1) Thb provisions of this section shall a p p l y ~ ~ ~ ~ ~ i ~  pay- 
' 

in every case not governed by section 38. men& to 

3- m04"dCI 
l[(2) After the notified date / and until the and &heft. 

compensation is finally determined and deposited 
in pursuance of this Act, interim payments shall be 
made by the Government every fasli year prior to 
the fasli year in which the said deposit is made, to 
the principal landholder and to the other persons 
referred to in section 44, sub-section (I), as fo1lows:J 

"(3) In respect of tJle fasli year in which the 
estate is notified, they shall together be entitled to 
such amount as the Government may, on a rough 

I calculation, determine to be the basic annual sum 
referred to in section 26, if the deposit in pursuance 
of section 54-A has not been already made, and to 
an amount equal to one-half of the basic annual sum 
as so calculated, if the deposit afore'said has been 

1 already made : 

I 
- .  

Provided that, ill either case, the rents, if any, 
collected before the notified date by the landholder 

I from the ryots in respect of the fasli year aforesaid 
I and any amount collected by him from the ryots 
I 

I in excess of the rent determined under the 3~Tamil 

I Nadu] Estates Land (Reduction of Rent) Act, 1947 
(Si~amil NaduJ Act XXX of 1947), and outstanding 

I 

to the credit of the ryots on the first day of that 
I fasli year, shall be deducted.] 
I - -. -- 

1 This sub-section was substituted for the original sub-section 
by section 16 (i) of theTamil Nadu Estates (Abolition and Conversion 
into Ryotwari) (Amendment) Act, 1956 (Tamil Nadu Act XLIV of 
1956). wh~ch was deemed to have come Into force on the 1st July 
1914. 

a This sub-section was substituted for sub-*tion (3) of section 1 50 by section 7 (a) of the Tamil Nadu Estates (Abolition and Convee 
sion into Ryotwari) Amendment Act, 1954 mmil Nadu Act 
XXXIV of 1954). 

8 These words were substituted for the word Madras " by the 
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the 

I 
Tamil Nadu Adaptation of Laws (Second Amendment) OK&,, 
1969. 

125-1 4-74 

I \ 
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~&planatiorr.-Any amount collected by the . 
' Government on  behalf of the landholder as rent from 

. the ryots in excess of the rent determiqed under the 
'[Tamil Naduj Estates Land (Reduction of Rent) 
Act, 1947 (2[Tamil Nadu! Act XXX of 1947), and 
paid to the landholder shall, for the purposes of 
this sub-section, be deemed to be an amount 
collected by the landholder.] 

(4) In respecb of each subsequent fasli year, 
they shall together be entitled to the amount estimated 
under sub-section (3) to be "one-half of the basic 
annual sum], unless data for the better calculation 
thereof have since become available, in which case 
the amount to be paid shall be revised by the Govern- 
ment with referenct: to such data. 

'[Provided that if, for any reason, the whole 
or any portion of the rents and excess collections 
referred to in the proviso to sub-section (3) was not 
deducted in pursuance o'f that proviso, the amount 
remaining undeducted shall be deducted from the 
amount payable under this sub-section : 

Provided further that in a case where, after 
the deposit in pursuance of section 54-A has been 
made, the balance of compensation is deposited in 
instalments, they shall together be entitled in any 
year only to an amount; which bears to the total 
basic annual sum the same proportion as the balance 
of compc~lsation outstandi~lg in that year bears to 
the total compensation.] 

This Explanation was added by section 6 (ii) of the Tam1 I 
Nadu Estates (Abolition and Conversion into k yotwari) (Amend. 
rnent) Act, 1956 (Tamil Nadu Act XLIV of 19561, which was drernetl 
to have come into force on the 1st July 1954. 

$These words were substituted for the word -'Madras ' b\ the 
Tamil Nadu Adaptation of Laws Order, 1969, as amended 
by the Tatnil Nadu Adnptat~on of Laws (Second Amendmert) 
Order, 1969. 

' These words were substituted for the words " basic annual 
s rm " by section 7 (6) of Tam11 Nadu Act XXXlV of* 1954, which was 
deemed to have come into force on the I s t  July 1954. 

These provisos were added by section 7 (b), ibid. 

\ 

I 

LatestLaws.com



LatestLaws.com

1948 : T.N. Act XXVlJ Estates ( ~ t r ~ ~ i t z % n  1 171 
mid Conversion into Ryotwari) 

1[(4.A) If the amount deposited under section 
54A is, on subsequent calculation either because 
data for better calculation have since become available 
or because of mistake in the method of alculation Q adopted before the deposit was made under , at section, 
found to be in excess of the amount that should pro- 
per1 have been deposited, sucb excess shall also 
be Lducted out of the amounts to be deposited under 
sub-section (3) or sub-section (4) : 

Provided that the amounts deducted in pursu- 
ance of this sub-section and in pursuance of the pro- 
viso to sub-section (3), or as the case may be, the 
first provjso to sub-section (4) 4hall not in any fasli 
year exceed fifty per cent of the sum to be deposited 
under sub-section (4) in that fasli year.] 

(5) The Government shall deposit all such 
a~nounts in the oftice of the Tribunal and the Tribu- 
nal shall. after such inquiry, if any, as it ti-inks fit, 
apportion tile amounts nlnong the principal land- 
holder 'and the other persons referred to in sub-section 
(2), as far as possible in accorda~lce with the value 
of their respective interests. 

"(5-A) (a) Every person nlakitlg a claim to, 
0, t.llforceable againct, the amount so deposited or any 
portion thereof shall apply to the Tribunal within six 
,llollths frsm thc date on which the amount was so 
&posited, or within such further time not exceeding 
six months as the Tribunal may, in its discretion, 
allow. 

( E )  Every claim to, or enforceable against, 
tjlc amount so deposited or any portion thereof 

----- 
l This sub-section was inserted by section 16 (iii) of the Tamil 

Nadu Estates (Abolition and Converslo~ into Ryotrymi) ( ~ m d -  
ment) Act, 1956 (Tamil Nadu Act XLIV of 1956), which was 
deemed to have come into forca on the l e t  July 1954.: 

a This sub-section wns inserted by section 3 f tho T w  Nadu 
utatss (Abolition and Conversbn into RYO~& +~ndmcnt ~ d .  
1963 (Tamil Nadu Act 21 of 1965). 

125-14-74~ 
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(i) in so far as it relates to the amount 
by the Tribunal ; or 

.-. 
cease to b e  enforceable.] 

(6) On the making of such a deposit, the 
Government shall be deemed to have been completely 
discharged in respect of all claims to, or enfopeable 
against, the amount so deposited. 

1[(7) After the compensation has been finally 
determined, the Government shall ascertain, in the 
manner specified below, the aggregate interim pay- 
ment d~ le  in respect of the estate :- 

(a) In respect of the fasli year in which the 
estate is notified, the basic annual sum as finally 
determined under section 39 after deducting there- 
from- 

eC . ,, . 
i t  
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_ ' 1948 : T.N. Act XXVI] Estates (Abolition 1 173 
and Conversion into Ryotwari) 

(ii) an amount bearing to the basic annual 
sum fhe slyme proporti011 as the amount of the advance 
compensation referred to in section 54-A bea to the 
compensation as finally determined under g t i o n  39, 
in case the deposit in pursuance of section 54-A is 
made in the fasli yearin which the estate is notified. 

( I r )  In respect of each of the subsequent fasli 
years, the basic annual sum as finally determined 
under section 39, after deducting therefrom an amount 
bearing to the basic annual sum the same propor- 
tion as the amount of the advance compensafion 
referred to in section 54-A together with any further 
instalment or instalments of compens~tion deposited 
up to the end of the fasli year concerned bears to the 
compensation as finally determined under section 39, 
and also the whole or any portion of the rents and 
excess collections referred $0 in sub-clause ii) of clause 
(a), which was not deducted under that sub-clause. 

If the aggregate interim payment thus deter- 
mined exceeds, or is less than, the aggregate amounts 
already deposited under sub-section (3, the balance 
with interest thereon at three per cent per ailnum 
shall be deposited by tlxc Government with the Tribu- 
nal, or, as the case mny bc, the amount of deficiency 
shall be intimated by thc Gover~l~ncl~t to the Tribunal. 

Exp1nrrution.-- Anv amount collected by the Govern- 
ment on behalf of the landholder as rent from the 
ryots in excess of the rent determined under the '1,T~arnil 
Nadu] Estates Land (Reduction of Rent) Act, 
1947 (1TTamil Nadu] Act XXX of 1947), and paid 
to the Ial~dholder shall, for the purpose of this sub- 
section, bc deemed to be an amount collected by the 

,landholder. J 
I (8) No interim payment made under {his section 
shall be deemed to constitute any part of the com- 
pensation which the Government are liable: to deposit 

- -  
I 

1 These words were substituted for the word " Madras*' by the 
h m i l  Nadu Adaptation of Lars Ordcr, 1969, ss:smendcd by 
the Tamil Nadu Adaptot~on of Laws (Second Amendpent) Order, 
1969. 
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und=r section 41, sub-section (I), or to any extent to 
be in lieu of such compensation. 

' [ ( 9 )  The Tribunal shall revise the apportionment 
of the interim payments with reference to the aggre- 
gate interim payments as finally determined by the 
Government under sub-section (7) on the basis that 
each of the persons entitled to receive any portion of 
the interim payments shall be entitled separately to 
the same share of the said aggregate interim payments 
as the share of the compensation to which he is finally 
held to be entitled under section 44. Any excess pay- , 

ment disclosed by such revision shall be deducted 
by the Tribunal, with interest thereon at three per 
cent per annum, from the compensation payable tc 
tke person concerned.] 

Appeal. 51, (1) Any person deeming himself aggrieved by 
any decision of the Tribunal under sections 43 to 
50 may, within three months from the date of such 
decision or such further time '[not exceeding six 
months] as a Judge of the High Court nominated 

1 

for the purpose by the Chief Justice may in his dis- 
cretion allow, appeal to a Special Tribunal consis- 
ting of two Judges of the High Court nominated from 
time to time by the Chief Justice in that b:!lci:f : 

'L dr * * .I 
'[(2) ~ h :  members of the Special Tribunal 

shall bear the case as personae desigrtntae, and on all 
- 

1 This sub-section was substituted by section 16 (v) of the Tamil 
Nadu Estates (Abolition and Conversion into Ryotwari) (Amend- 
ment) Act, 1956 (Tamil Nadu Act XLIV of 1956) for the sub-sec- 
tion as substituted for the original sub-section by section 7 ( d )  or 
Tamil Nadu Act XXXIV of 1954. 

2 These words were inserted by section 4 (i) of the Taniil Nadu 
Estates (Abolition and Conversion into Ryotwar~) Arne~ldmcnt 
Act, 1963 (Tamil Nadu Act 21 of 1963). 

a The two provisos were omitted by sectial 4 (ii), iblcf. 

4 This sub-section was substituted for the origipal sub-section by 
section 17 (fi) of the Tamil Nadu Estates (Abol!tion and Conver. 
s o n  into Ryotffani (Amendment) Act, 1956 Cam11 Nadu Act XLIV 
of 1956). 

\ 
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; points, whether of law or of fact, o which they are 
agreed in their opinion, their d e c i 4 n  shall be final. 
Wherc on any such point or poinrs,*the members are 
divided in their opinion, they shall state tlle point 
or points on which they are so divided, and such 
point or points, togctllcr with their opil~ions thereon, 
shall then be laid before one or more Judges nomi- 
nated for the purpose by the Chisf Justice, and such 
Judge or J~~d:es sllall licnr the case as persona rlesignntn 
or  as pct:sorlne designnrile, in so far as it rclatcs to such 
point or points, and on @ch such point, the decision 
of the majority of the Judges who have hea;d tlre 
c:lse, incliidiag those \\ Iln firsr heard i t  shall be final.] 

I 
lf(3) The Special Tribunal shall have the same 

powers as are vested in a Civil Court upder the Code 
of Civil Procedure, 190s (Central Act V of 1908), 
when trying a suit 01. wllcn hearing an uppeal.] 

- .  

'. 52. Ylle ju~.isdic~io~l of the Tribunal and the Special Rulkliom 

I rihunal shall bv lin~i~c.c!-- on juris- 
cliction of 
Tribunal 
and Specla 

(a) to t hc app 'rt ionment of the compensa- Tribunal. 
tion among the persons rzferred to in  section 43 and 
the it.j7iIol tionment of the iriterim payments among the 
pcrsons referred to  in section 50 ; and 

(h)  in cascs f'alling tluder sectiorl 47, to the divi- 
h i 0 1 1  of the lantis in respect of which a ryotwari patta 
inay bc gra~lted uttder section 12 or 14 ; and neither 
the Tribunal nor the Special Tribunal shall have juris- 
diction to go into the question of the corictness of 
the determination, or thc adequacy of the compen- 
sation, 

- ... . ----. - .. -.- L.--i .a&-. 

1 'l hi9 sub-SCGI~OII was added by scctioo 8 &f t& ~iynil ~~d~ 
a 

Estatcs (Aboliliori and Conversion into Ryotwj), matea' L& 
( ueduction of Rent) and Estates (Supplemcm(arg.) (Amend*-- 
pct, 1958 (Tnrn~l Nadu Act XXXlV nf ( R r n ,  
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Conversion info Ryotwari) 

53. All payments made out of the compensation 
deposited in the office of the Tribunal under 
section 41 shall be made by it in accordance with its 
orders and decisions, subject to the modifications if 
any made on appeal under section 51. 

~ntrrim 54. (1) In cases governed by section 38, after the 
'wmnb notitied date and before the sums payable to rhe to insti- . 

tutions. religious, educational or charitable institution 
concerned under sub-sections (1) and (2) of that 
section have been finally determined, the Government 
shall pay to the institution- 

'[(a) in respect of the fasli year in which the 
estate is notified, such s m s  as they may, on a rough 
calculation, determine to be payable to the institutioll 
under section 38, sub-sections (1) and (2) : 

Provided that the rents, if any, collected berfore 
rhs notified date by the institution from the rwts in 
respect of the fasli year aforesaid and any amount 
collected by it from the ryots in excess of the rent 
determined under the 2[Tamil Nadu] Estates Land 
(Reduction of Rent) Act, 1947 (ZITamil Nadu] .4ct 
XXX of 1947), and outstanding to the credit of the 
ryots on .the first day of that fasli year shall be 
deducted ;] 

(b) in respect of each subsequent fasli year, the 
sunis determined under clause (a), unless data for the 
better calculation thereof have since become avail- 
abli., in which case the sums to be paid shall be 
revised by the Government with reference to such 
data: t 

'[Provided that if, for any reason, the whole or 
any portion of the rents and excess collections referred 

-- 
t This clause was sub?tituted for clause (a) of sub-sectiqn (1) of 

section 54 by sectron 8 (1) of the Tamil Nadu Estates (Abolrtion and 
Conversron mto Ryotw~i? Amendment Act, 1954 (Tamil Nadu 
Act XXXIV of 1954). 

. 1969. 
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, to in the proviso to clause (a) was not deducted in 
pursuance of that proviso, the 
undeduct ed shall be deducted from 
ble under this clause.] 

(2) After the sums payable to thk insti- 
tution under section 38, sub-sections ( I )  and (2),  
have been finally determined, interim payments made 
to the institution under sub-section (1) of this section 
I[fogether with such rents, if any, collected. by it before 
the notified date and any amount collected by it from 
the ryots in excess of the sent determined under the 
2[Tamil Nadu] Estates Laltd (Reduction of Rent) 
Act, 1947 (2[TamiI NaduJ Act XXX of 1947), and out- 
standing to the credit of the ryots on the first day of 
the fasli year in which the estate is notified, shall be 
adjusted $( ) towards the sums so deter- 
rniucd] ; and any deficiency shall be made good to the 
i~lstitution by the Government and any' excess shall 
be deducted from the sums payable to it by the Govcrn- 
meat in any subsequent fasli year or years. 

4[(3) The deductions made under sub-sectio~l (1) 
shall not exceed twenty-five per cent of the amount 
determined to be payable to the institution for the 
fasli year concerned and any balance in excess thereof 
which remains unadjusted under sub-section (2) shall 
be deducted in annual instalments from the aggregate 
sum payable to the institution under section 38, sub- 
sections (I)  and ( 2 )  as fiizally determined, in amounts 
not exceeding twenty-five per cent of the sum so pay- 
able for the fasli year concerned.] - --- -- ---. 

1 This was substituted for the word< " together with the rents 
if any collected by it before the notified date, shall be a d j ~  sted 
towards the sums so determined" by section 8 (iii) of the Tamil 
Nadu Estates (Abolition and Conversion into Rvotwari) Amend. 
ment Act, 1954 (Tamil Nadu Act XXXIV of 1954). 

a,These words were substituted for the word " Madras "by the 
Tam!l Nadu Adaptation of Laws Order, 1969, as amended by the 
Tam11 Nadu Adaptatton of Laws (Second Amebdmcnt) Order, 
1969. 

8 The words " by the Tribunal " were omitted by clause (a) of 

1 feetion 18 of the Tamil Nadu Estates (Abolition and Convcr~ion 
otwari) (Amendment) Act, 1956 (Tamil Nadu Act XLIV 

%*?9% , which was deemed to have come into force on the 1st July 
I I 

1955, L 

\ 4 This sub-section was added by clause (6). ihlikl. ' 
I 
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C o m r s i o n  into Ryotwari) 

'l&planation.-For the purposes-of this section, 
any amount collected by the Government on behalf 
of the institution as rent from the ryots in excess of 
the rent determined under the 2[TamiI Nadu] Estates 
Land (Reduction of Rent) Act, 1947 (2Famil Nadu] 
Act XXX of 1947), and paid to the institution shall 
be deemed to be an amount collected by the institu- 

S[Advmtce payment of' conipensation. 
Advallce 
payment of 54-A. (1) In the case of every estate not governed 
compensation by section 38, the Government shall estimate roughly 
and its appar- the amount of the compensatio~l payable in respecr of 

etc. the estate, and depcsit one-half of that amount within 
six months from the notified date in the office of the 
Tribunal, as advance payment on account of com- 
pensation : 

Provided that in the case of an estate notifit'd I. 
befbre the commencemeut of the "Tamil Nadu] Estatcs 
(Abolition and Conversion into Ryotwari) Ameud- 
ment Act, 1950, the deposit may be postponed to a datc 
which is not later than the 30th day of June 1950. i 

(2) Fro111 the amount to be deposited under sub- 
section (I), the Government shall be eutitled to de- 
duct- 

*[(a) (I) one-half of all moneys, if any, due 
to them- 

(i) in respect of peshkash, quit-rent, jodi 
or other amount, if any, of a like nature, or 

1 This Explanation was added by clause (c) of section 18 of the 
TamilNadu Estates(Abo1ition and Conversion into Ryotwarj) 
(Amendment) Act, 1956 (Tamil Nadu Act XLlV of 1956), whicli 
was deemed lo have come into forcc on thc 1st July 1955. 

aThp words were substituted for the word " Madras" by tllr 
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the 
Tamil Nadu Adaptation of Laws (Second Anlendment) Order, 
1969. 

8 The headings and miens 54-A and 54-B were inserted by 
section 3 of the Madraa Estates (Abolition and .Conversion 
into Ryotwari) Amendmeat Act, 1950 (Madras Act I of 1950). 

4 This clau~c was substituted for tho original douse (a) by section 
19 (i) of the Tamil Nadu Estates (Abolition and Conversion into 
R otwm) (Amendment) Act. 1956 Tamil Nadu Act XLIV of 
ld56) wh~ch was dcerncd to have come loto force on the 19th April 
949, \ 
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(ii) in respect of a y claim which was 
secured immediately before th & notified date by a 
mortgage of, or a charge on, the'estate or  any portion 
thereof ; and 

(11) the rents, if any, collected before the 
notified date by the landholder from the ryots in 
respect of the fasli year in which the estate is notified 
and any amount collected by him from the ryots in 
excess of the rent determined under the '[Tamil Nar!uJ 
Estates L l z ~ ~ d  (Reducthon of Rent) Act, 1947 ('[Tamil 
Nadu J Act XXX of 1947), and outstanding to the 
credit of the ryots 011 the first day of that fasli year.] 

(6) one-half of the basic annual sum referred to 
in sub-section (3) of section 50, if the deposit in pur- 
suance of this section is made in the fasli year in which 
the estate is notified but after the interim payment in 
respect of that fasli year has been deposited under 
section 50. 

"Expkar~atiori.-Any amount collected by the 
Government on behalf of the landholder as rent from 

'the ryots in excess of the rent determined under the 
e '[Tamil Nadul Estates Land (Reduction of Rent) 

Act, 1947 ('[Tamil Nadu] Act XXX of 1947), and 
paid to the landholder shall, for the purpose of' 
this sub-section, be deemed to be an  amount collec- 
ted by the landholder, J 

(3) 011 the niaking of a deposit in pursuance of 
this section, the Government shall be deemed to have 
been completely discharged in respect of all claims to, 
or enforceable against, the amounf deposited. 

1 These words were substituted for the word "Madrasw by 
the Tam/l Nadu Adaptatjon of Laws Order, 1969, as amended by 
tho Tarn11 Nadu Adaptation of Laws (Seco d Amendment) Order, 
1969. ? 

a This Explanation was added by sectioli 19 (ii) of the Tamil 
Nadu Estates (Abolition and Conversion into Ryotwari) w a d .  
ment) Act, 1956 CTarni! Nadu Act XLIV of 1956), which war 
deemed to have come ~nto force on the fQ+f- . .* .- 
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(4) The Tribunal shall, after such inquiry, if any, 
as it tbinks fit, apportion the amount deposited in 
pursuance of this section among the principal land- 
holder and the other persons referred 
to in section 42, as far as possible in accordance with 
the value of their respective interests ; and the provi- 
sions of sections 42 to 46 (both inclusive), 48, 49, 51, 
52 and 53 shall apply ~nutaris mutandis in respect of the . 
amount so deposited. 

'[(5) (0) Notwithstanding anything contajned ill 
sub-sections (1) to (4, if data for the better calcula- 
tion of the amount payable as advance compensation 
become available, the amount to be pdid may be re- 
calculated by the Government with reference to such 
data. 

(b) Whesc any amount of adlance colnpen- 
sation deposited in respect of any estate under this 
cection exceeds or is less than the amount as recal- 
culated in accordance with clause (a), such amount 
available with the Tribunal may be \~ i~hdrawn by 
the Government. and in the case of a deficiency the 
Government may deposit with the Tsibucal such 
anlourit :s mav be necessary to makc up the defi- 
ciency. ] 

Additional cohrpensation. 

dditional 51-I). ( 1 )  As soon as niay be after ':[the final 
~rnpensatiotl 

its appor. detcr~nination of the amounts of compznsation pay- 
)n~iient. able under section 39 in respect of- 

(a) all the zami;~dari estates, and 
.- - - - -- - -- - . 

This sub-section was added by section 19 (5) of the Tamil 
Nadu Estates (Abolition and Conversion into Ryotwari) (Amend- 
ment) Act, 1966 (Tam11 Nadu Act. XLIV of 19561, which was 
decnicd to have cc nie into lorcc on lllc 19.h April 19490 

a This was substituted for the words and figurn " the alnour,tr 
o f  compensation payable in respect o! all the Zamindari estata 
have been finally detcrm~ned under ~ectlon 39 " bv sectlon 2 O (a) 
of the Madras Estates (Abolition and Conversion into Rv-rl) 
Second Amendment Act. 1951 (Madras Act XXXV of 1951 ). 

, -  Y 
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'[Provided that no creditor shall be entitled 
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Provide&, that. the Tribunal may, within such 
further rime not exceeding six months as it may in . its. discretion allow, admit a claim preferred after 
the pwiod of three months aforesaid if it is satisfied 
that the claimant had sufficient cause for not prefer- 
ring the claim within that period : 

H Provided further that, where an appeal has been 
filed before the Special Tribunal against the said 
order for payment, the aforesaid period of three months 
shall be reckoned from the date of the decision of 
the Special 'Iribunsrl on the appeal. 

Unclaimedmd 3[54-CC. (1) (a) All anlounts deposited in the 
mdisbursed 
dmounts how office of the Tribunal under sub-section (I) of sectio~t 
dealt with. 41, sub-sections (5) and (7) of section 50, sub-section 

(1) a.nd dause (b) of sub-section (5) of section 54-A, 
sub-section (2) of section 54B, or sub-section (2) 
of section 55-A and remaining unpaid and with re- 
ference to which no claim has been made withill 
the time specified in sub-section (I) of section 42 or 
in clause (a) of sub-section (5-A) of section 50 or 
in sub-section (4) of section 55-A, as the case may be, 
or no application for payment has been made within 
the time specified in section 54C ; and 

-- 
1 Sections 54-C to 54-H were inserted by section 20 of the Tamil 

Nadu Estates (Abolition and Conversion rnto Ryotwari) (Arnend- 
ment) Act, 1956 (Tamil Nadu Act XLIV of 1956). Sections 54-E, 
5 4 4  and 54-H were darned to have come lnto force on the 19th 

was substituted for the original opening para- 
the Tamil Nadu Estates (Abolition and Con- 
) Ammdment Act, 1963 (Tamil Nadu Act 

on wag insated by section 6, ibtd. 

/ 
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ion into Ryot wari) ! 

i 

(b) all amounts deposited as aforesaid and 
remaining *npaid after the expiry of a period of six 

I 
, months from the date of the disposal of tlie appli- 

cation under section 54-C, + 
shall be withdrawn by the Tribulial and deposited 
in the District Court having jurisdiction over the 
estate concerned in the name of the estate or, as the 

I 
case may be, in the name of the person or persons 
in whose favour an order for payment has been made 
by the Tribunal or the Special Tribunal. 

(2) All amounts deposited by the Tribunal 
in the District Court upder sub-section (1) shall be 
dealt with by the District Court in accordance with 
such rules as may be made by the Gover~lment ii-I 

this behalf. 

(3) Every person making a claim to, or enforce- . 
able against, any amount held in deposit under svb- 
section (I) shall apply to the Distriot Court in the 
prescribed form setting forth his claim, 

(4) The District Court shall, after giving notice 
to all persons who have applied under sub-section 
(3) and to any others whom it considers to be interested, 
make enquiry into the validity of the claims rcceivcd 
by it and subject to tlw ~rovisinns of strb-section 
(5) determine thc persons who arc cntitlcd to the  
amount held in deposit and tlie anlovnt to which each 
of them is entitled. 

(5) Every order for payment nude by the Tri- 
bunal or tl-e Spccial Tribunal in favour of any person 
shall be binding on the District Court.] 

56D. The Government shall be entitled to deduct Balancd or 
tiom the amount, if any, to be dep'osited under sub- excess reat 
section (2) of section 54-B- collections and 

excass payments 
of advance 

(a) any balance out of the rents and excess wmpsru.tionto ! 
collections referred to in sub-clause (i) of clause b e r m v e n d  

from the addi- 
(0) of sub-section (7) of seeion 50,remaining to be tiona, cornpa. , / recovered from the landholder ; and sation. . 

LatestLaws.com



LatestLaws.com

(a) any balance to be recovered from the land- 
holder out of the advance compensation paid to bim 
in excess of the amount due to him under section %A. 

h o u n u  whim 54-E. Any sum represkating the whole or any 
may be tteductea portion of the rents and excess collections referred 
uuder 41 to in clause (c) of the &st proviso to sub-section (1) 
racoveqbk as 
arrear of land of section 41, which cannot be adjusted by deduction 
mvenua under the said cIause, shall be recoverable as if it were 

an arrear of land revenue. 

K 
Wrong and 54-F. Where any payment made to any person 

payment is subsequently found to be not due to him or to be in to be recovera- 
ble as land excess of the amounts due to him, the mount  which 
revenue. is found to be not due or which is in excess, as the 

case may be, with interest thereon at three per cent 
per annum, or any portion thereof which cannot be 
otherwise adjusted by deduction from any amounts 
due to such person, shall be recoverable as if it were 
an anear of land revenue. 

Recovery of 
amount paid 
c~ncellation o 
notifications 
issued under 
section 1 (4). 

54-G, If ally amount has been paid to any 
on person under this Act in pursuance of a notifi- 

l f  carion i\sucd under sub-section (4) of section 1 and 
if such notificati~n subsequently quashed by order 
of Court, or cancelled by the Government the 
amount so paid, with icterest thereon at three per 
cent per annum, shall be reaoverable as if it were 
an arrear of land revenue. 

Recovery of 5QH. (1) If, in an estate notified under this Act, 
e..rcess coJJec. a darmila inamdar has collected any amount by way 

by a of rent or miscellaneous revenue in respect of the dormlla 
immdar. portion of the estate comprising his darmila inarn, 

for the fasli year in which the estate is notified, and 
for any subsequent fasli years, then, such amount, 
together with interest thereon at three per cent per 
a ~ w ,  shall be recoverable . as . if it were an arrear 
of land revenue. 
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c0nv2r~io?& i ~ 0  Ryotwcri) * 

. * /-/I 

' 
(2) ~f , '  ia respCct of tha said fasli years. any ' 

E " 

penon is liable to pay land revenue or iscel~aneoua b' 
1 

revenue under this Act to theGovew.cn ,the 
paid by him to the dannila inamdar shall be adjusted 
towards such liability. 

~x~&tion.-Any a m o ~ t  COWE~ by the Govern- 
ment on behalf of the darmila inamdar in respect of 
the portion of tho eatate comprising his ,darmila inam, 
by way of rent or miscell eous revenue, and paid 
to him shall be deemed to an amount  collect^ 
by him.] 

"6, 

-95. (1) Aflsr the notified date, the laodhoider c o w t i a ~  or 
shall not be entitled to collect my rent which accrued arrean of reat which accrud 
due to him f40m aoy ryot before, and is outstanding before the 

on, that date ; but the manager appointed  under^^^^ Qta 

eection 6 shall be entitled to collect all such rent and 
any interest payable rhereori together with any costs 
which may have been decreed, as if they were arrears 
of land revenue ; '[and there shall be paid to the laud- 
holder all amounts so collected after deducting (a) 1 

I 

i 

P 
k 
i\ - 
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. .  , 
Provided that any scch rent, whic6 accrued 

dce in,rei?ezt of the fasli year 1356 and arlier faslis, 
ihall be r d v  .bp the basis t tat  the lcndholder 
is entitled. id res?ect of ash of those faslis, only to . 
the rent u dZtemined tnder the (Tamil Nadu] $!$ 
Estates Laud-(Reduction of Rent) Act, 1947 : . 

. .. Act xm ' 
. of 1W7. 

Provided further that where the ryot- . 

(a) hes paid before the notified date or pays 
within two years of that date, or 

(b) where the rate of. rent for the land 

the, rent due for the fasli y-s 1 356 and 1357 cr-d any 
interest payable theryn fogether with any costs which 
may have been decreed,' then, all arrears of rent due 
from such ryot in r e s m  of all prior fasli yearv, 
including interest and cbsts, if any, sl~all be deemed 
ti, have been complktely 'discharged. 

' I  . I 

I 
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4 .- 1948:.T.N. Ac@ X%WJ, @ t @ t c s ' ; ( ~ o l i ~ o n  ad,~ ,+ C ~ V ,  . , . t 

c~nvc,.sicn. into R..ow~ri) i .. , , . . . , . , I 

/' 

(2) A l l r u n @  which the managa is entitled 
tofco lect un er. subseciion (I) shall be a ti~st'. chirrgb . . . I 

l a d  in respect of widch such i 

Appottigaeat '155-A. (1) W':ere any doubt or dispxte ariseq ,,, 
as to who the lawful landholder entitled to receivecollected wquet 
the payment under sub sestion (1) of section 55 
or where there is more than one claimant what, 
if any, the share of each claimant is, the question 

;F* 
% shall be referred to the Tribr-ral and intimation of 

- the fact given to the claimants, and so far as infor- 
mation is available w:th the manager appointed 
under ses:ion 6, to the landholder or landholders. 

(2) Pending the dezision of the Tribunal, the '-" amou -.t due under su b-sestion (1) of section 55 '[shall I' 

be depsited in the offise of the Tribunal] and no 
interest shall accrue thereon. I 

,I 

[I 
1 - . (3) The fact of every such deposit shall be publi- 
1 shed in the Fort St. George Gnzette and intimation I 
I thereof shall also be given '[ * * *] to the 1 

claima?ts and to the landholder or landholders 
referred to in sub-section (1). 

I 
I 

I 
(4) '[Every person making a claim to, or 

enforceable against, the arro~!nt] so deposited or any I 

portion thereof as a landholder shall apply to the 
Tribunal within three months of the date of publi- 
cation of th:: fact of such deposit in the Fort St. George 

' 7  I 
r Section 55-A war inserted by section 22 of the Tamil ~ a d u  &a& 

'(Abolition and Conversion lnto Rvotwan) (Amendment) Act. ,1956 
(Tamil Nadu Act XILIV of 1956). 

2 These words wen substituted for the wbrds wshall be kegt. 
In revenue deposit " by section 7 (i) of'the Tamil Nadg Estates ( ~ b o l i -  
tion and Conveqion Into Ryotwan) Amendment Act, 1963 n d  
Nadu Act 21 of 1963). 

8 Th6"words..:'to tho Tribunal as well as!' w w  omitted 
roclion 7 (ii). {bid* , . 

4 T~c.  M&'%'8Ubbti&tCd ' f ~  ih. d* *'& -m , 
c&imbg tha amount " by wction 7 0, lbii * 
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C-sion into R y o t w d  - 

Gazette or e h i o  such fufther period not exceeding 
I three months as the Tribrmal may, in its discretion, 

allow. 

'[(S) Every claim to, or cnforceablc against, 
tho amount so deposited or any portion thereof which 
ib not made to  the Tribunal within the time afore- 
said shall,- 

(i) in so far as it relates to the amount paid 
by the Tribunal ; or 

(ii) subject to the provisions of section 54-CC, 
h so far as it relates to the amount in respect of which 
ata order for payment has been made by the Tribunal 
or the Special Tribunal in favour of any person, 
cease to be enforceable.] 

(6) The Tribunal shall, aftcr giving notice to 
all persons who have applied under sub-section (4) 
and to any others whom it considers to be interested 
make enquiry into the validity of the claims received 
by it, and determine the persons who in i ts  opinion 
are entitled to the amount so deposited and the share 
of each person in respect of it. p 

(7) Any person deeming himself aggrieved by 
any decision of the Tribunal may appeal to the Special 
Tribunal constituted under section 51 and the pro- 
visions of that section shall apply mutoair mutandis 
ia' respect of such appeals. 

(8) Neither the Tribunal nor the Special Trig 
bunal shall have jurisdiction to go into the corrt~ncss 
of the amount placed in deposit.] 

8 7'hb sub-rsc(ba was substituted for the ot&%&bssclioa 
by tedko 7 0 of tbc lW$l Nadu mrtccr (AbolWoa rod Con- & iPto &amarjJ MWimUbt &, 1963 CTW Nsdu A@ f l 

oltm 
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Con version into Ryorwari) ,, 

56. '[ * * * * * * * I  I i 

I 
I 
1 

58. 2iFor egch fasli year commencing with the paymentof 

fasli year in which an estate is notified,] the land- jodi, kattubadi, 
holder of an inam village which i s  not an inam estate etc., by land- 

holder of lnam shall be liable to pay allnually to the Government. which is 
I 

sllch jodi, kattubadi or other amount of a like naturc. not an inam 
I 

as he was liable to pay to the laydholder of the notified 
I 

cstate immediately before that date : 
I 

Provided that in respect of the fasli year in which 
the estate is notified, the jocti, kattubadi or other 

I 

amount aforesaid, shall be reduced by any payments 
I 

made on that account before the notified date to 
the landholder of thc notified estate, if such payments 

i 

# 
I 

are authenticated in the prescribed manner, I 

I 
J[58-A. (1) No Court shall, before the date on stay or execu- 

I 

which the deposit in pllrsnance of section 54-A is :&, ~ ~ y d -  

made, order or contini~e execution in respect of any ,ttingasideof 

decree or ordcr pasrcd against the principal or any certain Court 

other landholder of an  cstate, against his interest z~u,gd lore- 
in the estate or ngilinst his other immovable property, 

I or against him personally by arrest and detention ; 
--- -7 --- -- ' I 1 This section was omitted by section 9 (i) of the Tami 1 Nadu 
Estates (Abolition and Conversion into Ryotwari), Estates Land 
(Reduction of Rent) and Estates (Supplementary) (Amendment) 
Act, 1958 (Tamil Nadu Act XXXIV.of 1958). A!I legal proceed- 
ings pending by virtue of the s a ~ d  sectlon 56 lmmedlately before the 
date of the commencement of section 9 of the said Tamil Nadu A d  
XXXIV of 1958. whether before the Settlement Officer or the 
Tribunal, abated on the date of such commencement by virtue of 
the said section 9. 

a These words were substituted for the words " with effect on 
and from the date on which an estate is notified" by section 23 of 
the Tamil Nadu Estates (Abolition and Conversion into Ryotwari) 
(Amendment) Act, 1956 (Tamil Nadu Act XLIV bf 1956), which 
was deemed to have come into force on the 19th April 1949. 

6 This section was inserted by section 6 of t e Tamil Nadu 9 Estates (Abolition and Conversion into Ryotw I) A m e n b a t  
Act, 1951 (Tamil Nadu Aot XWI of 1951). 

125-14-76 ! 

I 
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I d  and with effect o n  and from such dafe, execution 
in the cases aforesaid may be ordered or continued 
as swcified in, and in accordance with the provisions 
of, section 59. 

(2) Where in execution of any such decree or 
order, any interest :n the estate or any other'immov- 
ible property of the principal or any other landholder 
has been sold or foreclosed on or after the 19th April, 

ha 1919, then, notwithstanding anything contained in 
the Indian Limitation Act, 1908,* or in the Code of ($$!glo'., 
Civil Procedure, 1908, and notwithstanding that 1908, 

W 
I 

rile sale has been confirmed, such landholder may cen&d 
~ p p l y  to the Court! within ninety days of the commence- Act 

ment of the '[Tamil Nadu] Estates (Abolition and 
Conversion into Ryotwari) Amendment Act, 1951, Nad,l 

4 

to set aside the sale or foreclosure of the property ;Act  XVJI 
and the Court shall, if satisfied that the applicant 
is a landholder, order the sale or foreclosure to be 
set aside. and thereupon the sale or foreclosure shall 
be deemed not to have taken place at all; 

Provided that no such order shall be made 
withotit notice to the decree-holds, the auction- 
purchaser, nltd the other persons interested in such 
sale or foreclosure and without affording them a n  
opportunity to be heard in the matter : 

Provided further that the Ccurt shall not order 
any such sale to be set aside, unless the Court is 
satisfied that the sale price was unduly low. 

(3) Where a sale i s  set aside under sub-section 
(2), the purchaser shall be entitled to an order for 
repayment of any purchase money paid by him against 
tFe person to whom it has been paid : 

Provided that no poundage sI8ll be payable 
in respect of any such sale a d  provided furtheti 
--- -." I 

Tamil Nadu Adaptation of Laws Or- 1W. as amen 
Tamil Nadu Adaptation of Law, (Slcard h m d m t )  

* Now the Limitation Act, 1963 (C'sbJ Act 36 of 1 
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(5) All alienations of imrnovable property made 
by the principal or o~her  landholder of any estate 
on or after the 19th April 1949 and before the notified 
date shall be invalid as against evcry creditor wllosc 
sale in execution or foreclos~lre decree has been set 
aside under sub-section (2) or who becarnc entitled 

contra1 to rateable distribution of proceeds of such sale under 
*cfY section 73 of the Code of Civil Procedul.~, 1908. 

Exglmtation.-Nothing contained in this sub- 
section shall apply to any alienation to which the 
provisions of either section 18, sub-scctlon (3), or 
section 20 apply. 

(6)  Notwitlutnnding anything contained i n  any 
other law for the timc hcing in force, no principal 
or other landholder of an estate shall, on or afler the 
notifier' date and before the date on which the deposit 
in pursuance of section 54-A is made, sell, mortgage, 
lease, or otherwise assign or alienate any of his immov- 
able property, and any transaction of the nature 
hereby prohibited shall be void and inoperative and 
shall not confer or take away pny right whatever an  

- . or from any party to the transaction.] 

99. (1) NO claim or liability enforceable immedi- Transitional 
ately before the notified dale: against the principal ;;;;:$oin 
or any other landholder of an'estate, or against any other liabilities 

I*? 1.4 
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olitlon ond ' i1948 : T.N. kt 
ersion into Ryotwari) 

othcr person whose rights stand transferred to ,the 
Government in pursuance of section 3, cmuse (b), shall, 
on or after that date, be enforceable agabst the 
interest he had in the estate ; and all zuch claims and 

? liabilities shall '[after the date on which the deposit 
in pursuance of section 54-A is made] be enforce- 

! able- * 
(a) against the interim payments or the com- 

pensation or other sums paid or payable to him under 
this Act, to the same extent to which such claims and 
liabilities were enforceable against his interest in the 
estate irnmedia~ely before the notified date ; and 

(b) against his other property, if any, to the 
same extent to which such claims and liabilities were 
enforceable against such property. immediately before 
the notified date. 

(2) No Court shall, on or after the notlfied date, 
order or continue execution in respect of any decree 
or order passed against the principal or any other 
landholder or any other person aforesaid, against 
the interest he had in the estate ; and execution shall 
be ordered or continued in such cases in conformity 
' ~ i t h  the provisions of sub-setion ( I ) ,  only as asainst 
the interim payments or against the compensation 
or other sum or sums paid or payable to him as afore- 
said, or against his other property, if any. 

2[(3) No Court shall, in enforcing any claim 
or liability againsb the principal or any other land- 
holder or any other person aforesaid, allow interes~ 
a t  a rate exceeding six per cent per annum simple 
interest for the period commencing on the notified 
date and ending with the date on which the deposit 
jn pursuance of section 54-A is made.] 

1 These words, figures and letter were inserted by sktion 7 ( i  
' oi: the Tad1 Nadu Estates (Abolition and Convcmjon into Ryo - 

*ari) Amendment Act. 1951 (Tam11 Nadu Act XVII of 1951). 

8 This @ubgection was added by section 7 (ii), Ibld. 

. 1 

I 
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l[59-A. When under this Act any person is LiabiUw 
dispossessed of any land, any crop or other product person un- 

! 
' raised on the land: and any building or other construc- z!$;l$nd 
tion erected or anything deposited , thereon shall, to forfeiture of 
if not removed by him after such wkten  notice as crops.etc. 

I the oEcer who issued the order foi djspossessiol~ 
may deem reasonable, be liable to forfeiture. For- 
feitures under this section shall be adjugded by the 
said officer and any property so forfeited shall be 

I disposed of as that officer may direct.] 
I 

60. Notwithstanding any law, custom, or con- provisiooa lor 
tract to the contrary, the +following provisions shall existing asfate 

apply in regard to the persons employed in the adminis- staff, , 
tration of any estate immediately before the notified 

I date :- 

I - .  

(1) The Government shall have power to termi- 
nate the services of any such person after giving 
him one calender month's notice or paying him one 
month-s pay in lieu of such notice. 

I (2) Persons ~ h o s c  services are retained shall be 
govcr~~ed by such rirlcs as the Governnlent may 
makc In regard to t11er11. 

I 

61. Every edl~c:*+ional or othcr charitable insbi- Maintcnanc 

tution which was being maintained during the three by Govcrnmeat 
fasli years 1354, 1355 and 1356, by any landholder $ ~ $ ~ ~ ; ~ f ~ ~  
of all estate may, with cffcct on and from the notified by Iandho)&r. 
dat\c, bc maintained by the Governncnt if they think fit, 

62. For the rern~\~nl  of doubts, it is hereby de- Removalof 
clarcd that the Estatcs Land Act applies, and shall doubts in 
be deemcd alway* to have applied, to estate5 situated zfgie 
on the 1st day of July 1908, withiq the limits of the Chinglcput 
Chinsleput district as then constituted, notwithstand- district. 
ing that the arcas in  which the estates are situated 
have becn or may be included within tllc limits of 

-- 
I Section 59-A was inserted by section 24 of  the Tamil Nadu 

I 

Estates (Abolition and Conversion into Ryotwari) (Amendment) 
Act, 1956 (Tamil Nadu Act XLIV of 1956). 

\ 
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I 
Estates (Abolitiov and [I948 : T.N. Act XXVI 
Ccnversion into Ryotwari) 

Dacisjon of 
quc3tlom 
regarag 
forests. 

I .  

Rights of 
owner or 
occupier not 
to be affected 
by temporary 
discontinu- 
ance of. 
possession or 
ockupation. 

the Presidency-town, after that date j and the pro- 
vis;ons of bhis Act shall apply to .every such estate 
accordingly. 

63. 'If any question arises whether any land in 
a n  estate is a forest or is situated in a forest, or as 
to the limits of a forest, it shall he determined by the 
Settlement Officer, subject to an appeal bo the Director 
within such time as may be prescribed and also to 
revision by tbe Board of Revenue. 

64. Where a person- 

(a) is entitled to the ownership or to the posses- 
sion or occupation of any land or building immediately 
before the notified date: but has transferred his right 
to the possession or occupation thereof or has been 
temporarily dispossessed or deprived of his right 
to the occupatio~l thereof ; and 

(b) has not on that date lost his right to recover 
the possession or occupation of such land or build- 
ing ; 

he shall, for the purposes of this Act, and subject to 
the pr0~i~i31i3 the]-eof be deemed to be the owner, 
or to be in possession or occupation, of such land or 
building : 

Provided that any lawfill transferee of the right 
to the possession or occupation of such land or build- 
ing shall, save as otherwise expressly provided in 
this Act, continue to have the same rights against 
his transferor, as he had immediately before the noti- 
fied date : 

Provided further that any lawful tra~lsferee 
of the title to such land or building shall be entitled 

, f a  ? I I  the rights undcr this Act o f  h is  transferor. 
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1 .  

][64-A. (1) The decision of a Tribunal or Special Rosiudicata. ' 
Tribunal in any proceeding under this Act, or of a I 

Jud e of the High CourO hearing a case under section L 

4 51 &), on any matter falling wi in its or his jurisdio- 
tion shall be binding on the,parties thereto and 
persons claiming under them, in any suit or proceed- 
ing in a Civil Court in so far as such matter is in 
issue between the parties ior persons aforesaid in 
such suit or proceeding. 

(2) The decision of a Civil Court: (not being 
the Court of a District Mulnsif or a Court of Small 
Causes) on any maqer falling within its jurisdict;on 
shall be binding on tbe parties thereto and persons 
claiming under them in any proceeding under this 
Act before a Tribunal or Special Tribunal, or a 
Judge of the High Court under section 51 (Z), in 
so far as such matter is in issue between the parties 
or persons aforesaid in such proqeeding. 

64-B. In computing the period of limitation for Saving of 
any suit or application filed in a Civil Court by a 'imita'iO1r* 
creditor in respect of any matter which was the subject 
of a proceeding under any of the following sections, 
namely, 42, 43. 44, 45, 46, 48, 49, 50, 51, 54-A and 
54-B, the period commencing on the notified date 
and ending with the date on which the deposit in 
pursuance of section 54-A is made, and the time 
during which such proceedings were pending as well 
as the time taken for obtaining certified copies of 
the order passedin such proceedtng shall be excluded.] i 

2r64-BB. (1) A copy of every decision or order Limitatioll, 
in any proceeding against which an appeal or revisioti 
i s  provided fcr l~nder this Act shall be communi- 
cated in such manner as may4be prescribed. - 

1 Sections &-A and 64-B were inserted by section 8 of the Tamil 
Nadu Estates (Abolition and Conversjon into Ryotwari) Amend- 
ment Act, 1951 (Tamil Nadu Act XVJI of 1951). 

a This section was inserted by section 10 of the Tamil ~ a d u  , 
Estates (Abolition and Conversion nto Ryotwari), Estates Land 
(Reduction of Rent) and Estates ( 1 u plementary) (Amendment) 
Act. 1958 flrml Nadu Act XXXIV'O! 1958). 
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1 be deemed to be 

(3) The provisions of section 4 and section 12, 
sub-sections (1) and (2) of the Indian Limitation Act, 
1908* (Central Act TX of 1908) shall, so far as may be, 
apply to any appeal or application for revision under 
this Act. 

(4) ,Where under this A d  an appeal or appli- 
cation for revision may be preferred to any authority 
or officer within a prescribed period or within such 
further time not exceeding a specified period as may 
be allowed by such authority or officer, the further 
time aforesaid shall be computed on and from the 
expiry of such prescribed period computed in accord- 
ance with the provisions of sub-sectiohs (2) and (3).] 

I 
Finality of 
orders passed 

*[64-C. (1) Any order passed by the Government or 

Y ) 3[other authority under t h i s  Act] in respec1 of matters 
under this Act, to be determined for the purposes of this Act shall, 

subject only to any appeal or revision provided by or 
under this Act, be final. 

(2) No such order shall be liable to be questioned 
in aqy Court of Law.] 

This section was inserted by section 25 of the Tamil Nadu 
Estates (Abolition and Conversion into Ryotwan) (Amendment) 
Act, 1956 (Tamil Nadu Act XLIV of 1956). 

a The words "by or " were omitted by section 1 1 (i) of the Tamil 
Nadu Estates (Abolition and Conversion into Ryotwari), Estatai 
Land (Reduction of Rent) and Estates (Su plementary) ( b e n d -  
mant) Act, l958 (Tamil Nadu Act XXXTV of1958). , 

I 
he words, ."other authority 
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1948 1 T.N. Act XXVI] &tam (Abolition .I197 I 

\ 
and Conversion into Ityotwari) 

I 
65. (1) No suit or  other proceeding shall lie ~urisdicti~n 

/ 

against the Government for any act done o r  purport- &ydy; 
ing to be done under this Act or any rule made there- ,fiain 

under. + 
(2) (a) No suit, prosecutio'n or other proceed- 

ing shall lie against any officer or servant of the 
Government for any act done or purporting to be 
done under this Act or any rule made thereunder, 
without the previous sanction of the Government. 

(b) No officer or servant of the Government 
shall be liable in respect of any such act in any civil or 
criminal proceeding, if the act was done in good faith 
in the course of the execution of the duties, or the 
discharge of the functions, imposed by or under this 

I Act. 

(3) No suit, prosecution, or other proceedilig 
shall be instituted against any officer or servant of the 
Government for any act done or purporting to be done 
under this Act or any rule made thereunder, after 
the expiry of six months from the date of the act 
co~nplaincd of. 

66. With effcct 013 and fro111 the notified date- Repeals. 

i[Tamil (i) thc '[Tamil Nndu] I~np:irliblc Estates Act, 
Nadu] 1904, shall bedeemed to have been repealed i n  i t s  ) Act 11 of  
1904. application to the estate, i f  the estate had been 

governed by that Act iln~nedia tely before that date ; 
and 

Madras (iil tlic 'Madrss Tcnnnts aitd Ryots Protection 
$jG:.'' Act, 1946, shall be deemed to have been repealed 

I in its application to private lauds i l l  the estate. 

67. (1) The Government' may make rules to Power to 
carry out the purposes of this Act. make rules 

--. -x- --- 
1 These words were substituted Cot the word ''Madras " by the 

Tamjl Nadu Adaptation of Laws Order, 1969, as amended by the 
Tam11 Nadu Adaptation of Laws (Second Amendment) Order, 
1969. 

a See now the Tamil Nadu Tena !:and Ryots Protection Act, i 1 
1949 (Tamil Nadu Act XXIV of 194 i 

\ 1 
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, : 11 98 .Estates (Abdition and : T.N. Act . XXVI 
Conversion into Ryotwari) 

'(2) In particular and 'without prejudice to the 
generality of the foregoing provision such rules may . 
provide for- 

(a) all matters expressly required or allowed 
by this Act to be prescribed ; 

(b) the procedure to be follow4 by the 
+ Tribunals, Spscial Tribunals, authorities and officers - appointed, or having jurisdiction, under this Act; 

(c) the delegation of the powers conferred 
by this Act on the Government or any other authority, 
officer or person ; 

(d) the time within which applications and 
appeals may be presented hnder this Act, in cases 
for which no sp~cific provision in that behalf has been 
made herein ; 

(e) the applicatio~r of the provisions of the 
Code of Civil Procedure, 1908 [ 

1' to applications, appeals 
and proceedings under this Act ; 

(,f) the fees to be paid in respect of applica- 
tions and appeals under this Act ; 

(g) the filling up of vacancies in Tribunals ; 

(h) the transfer of proceedings from one 
Tribunal, authority or officer to another. 

2[(3) A rule made under clause (c) of s~lb- 
section (2) may provide for restrictions and conditions 
subject to which the power delegated may be exer- 
cised and also for co~ltrol and re\lision by the dele- 
gating authority either slro lnotu or on applicatio~~ 
of the orders of the authority or person to whom the 

--. --. 

1 The words and figuws "and the Indian Liniitatinn 
Act, 1908" were omitted by section 12 of the Tamil Nadu Estate9 
(Abolition and Conversion into Ryotwari), Estates Land (Reduc 
tion of Rent) and Estates (Supplementary)  amendm me^:[) Acf 
1958 (Tamil Nadu Act XXXlV of 1958). 

a These sub-sections were added by section 26 of the Tomil Nadu 
Estates (Abolition and Conversion into Ryotwari) (Amendmeof) 
Act, 1956 (Tamil Nadu Act XLIV of 1956). 

\ 
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Conversion into Ryotwarl) Amendment I 

'PAMIL NADU] ACT No. XVII OF 19512. 

[THE '[TAMIL] NADU ESTATBS (AB~LITION AND CONVBR- 
SION INTO RYOTWARI) AWNDMBNT ACT, 1951 .] 

(Received the assent of the Preside;?t on the 28 th July 1951 ; 
first published in the Fort St. Gearge Gazette on the 
7th August 1951 .) 

An Act further to amend the'ETamil Nadul Estates (Aboli::on 
and Conversion into Ryotwari) Act, 1948. 

WHERBAS it is expedient further to amend the =pamil 
Nad u] Estates (Abolition and Conversion into Ryot- 
wari) Act, 1948, for the purposes hereinafter appearing ; 
It is hereby enacted as follows:-- 

1- This Act may bt: called the ItTamil Nadu'j Estates Shorttitle. - 
(Abolition and Conversion into Ryotwari) Amendment 
Act, 1951, 

9. The provisions of tho said Act (other than sections Certain b&i- 
sians of 1,2,4,5,7,8,9, Sg-A, 62,67 and 68) shall not apply,and , 

Nadul shall be deemed never to have applied, to the i nam villages Act XXy 
or portions of villages granted in inam specified in the of 1948 not 
Schedule to this Act,notwithstandiag that those provisions to appl J ro 
were brought into force in the said villages or portions by inam villages 

specified in notifications ~ssued under section 1, sub-section (4), of the the 
said Act. 

--- ------L. - - - . . . 

i These words were substituted for the word " Madrasw bythe 
Tamil Nadu Adaptatidd of Laws order, 1969, as amended by the 
Tamil Nadu Adaptation'of Laws (Secand Amendment) Order, 1969. 

a For Statement of Objects abd Re&fis,See Fort St.George ~hzette 
Extraordinary, dated the 24th August 1950, Part N-A, pages 362-364. 

8 Sections 2-43 repealed by Tamil Nadu Act XXXVI of 1955, 
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1 3 ~  4a;li)btccr;u \ r r U u & e c b u ! o  UtrU t .~rdr 

'I* Conversion &to Ryotwari) Arne 

THE SCHBDUW* 

(See seotion 9.) 

Name of the village. 

1, Somagiri I .. 4,* W. a 

2 Nariendal .-• ... , m .z.. 
3 Kulavannanendal ,-. Om a* 

4 Seenimangalam 
5 Thaxienendal (~ada'I;kuv&lchaliij 
6 Nedumaram . . . . 
7 Olugumangalapat ti . .. . 
8 Kongaratti . . . . 
9 Ovalipatt i . . . . . . 

10 Muthalaipatt i . . *- . 
11 Sewoor .. . .. . 
12 D. ~liathakidi  . . ? 

13 KudikattanendaJ . . . . .- 
14 NaifCUdi Palakurichi .-. 
15 Poovandiendal , , . .-. 
16 Kuruviendal a-p . * .  
l? A p a  Endal . C .', 
1 8 Vollihri chi 6- 

19 NaUoor *-. -. . 
20 Valimrichan .-. C ,  

21 Siviyariendal . ... . . 
22 Thu naimalapur a ln Kumilangulam 
23 Cfrtngayadi Thevadilingavayal ... 
24 Nelliendal . . b . . @ 

25 Thanavayal --. . Ow . 
26 Gnaniyarendal .-. *. ... 
27 Vettakaranendal . . . . .-. 
28 Koratti (portion granted in inam) 
29 Thiwxbirapar ui . * . I, 

30 fit hanendal . fi .. li me 

31 Manickanendal .+ .* n* 

32 Athiendal . . *-& em I, 

33 Poovali .I.. em we I*I 

34 Thavalimandapam , y. lAl 

35 Aniyiruppu . . *I) r )  - 
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I951 : T.N. Act'XV 1111 &stdtes:(Abolition and 193 
~oilvekion into Ryotwarij Amendment 

Zamindb-rO 
estaie in 

Fl'(rn2e of the village. which 
situated. 

(1) , 

36 Alagarappan Malligai Madai .". 1 (2) 

37 Somathoor . . . . . . n . I 
38 Sellappanendal . . 
39 Marudavayal (portion granted in'&am) 

Sivaganga. 

40 Kandanipatti (portion granted i n  inam) 
41 Savarapallam (portion granted in inam) 
42 Kadi yavayal . . . . . . 
43 Pachiendal . . . . . . . . I 

44 Periyamangudi . . . b . . 1 

45 Vadakku ThevarendaP .-. . . 
46 Perandakulam . . . . . 
47 Thevarendial . . . . 
48 Thokktinendal . . . . . *  I 

I 
49 PiUayarendal . . . . . . 
SO Punnangudi . . . . . I 

51 Karkulam . . 
I 
I . t 

52 Kallanjipatti (portion grad&d in i ham) 1 
53 Surilckanenda 1 * .  I 
54 ~ud~kkarUrtoilcadad;bank& . . 
55 Pudoor Senthanoorani (portion granted 

in inam) 
56 Kudikattendal . . . . . . 
l [56-~  Aradaiend a1 (portion granted in 
5 6 0 ~  Pooranathanend.al (portion granted in 

inam)] 
57 Keelakandani . . . . . . 
58 Udayanasamudra~n . . . . 
59 Uranikottai (portion granted in inam) 
60 Sathakonevalasai . . . . . . 
61 Valayankulaln . . . . . . 
62 Scthupuram . . . . . . 

inam) 

i 
63 Telichathanallut. (portion granted in ) 

Ramana- 
64 Umayandavayal . . t ha- 
65 Nenmani (portion g a n t  ed in inam) puram. 

. 2L * * *1 
1 These items were inserted by section 3 (a) of the Tamil Nadu 

Estates (Abolition and Conversion into Ryotwari) Amendment Act, 
1961 (Tamil Nadu Act 18 of 1961), which was deemed to have come 
into force on the 7th August 1951. 

8 Items 66 and 67 were omittcd by section 3 (b) oofhe Tamil Nadu 
Estates (Abolition and Conversion into ryotwari) Amendment Act, 
1961 (Tamil Nadu Act 18 of 1961), which war dcemed to have come 

into force on the 7th August 1951. 

1 251-3-6 3 
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- 1954 : T.N. +et X X X I V ]  Estates (dboliti*on art2 343 I :  

Con~asion into W o t w a r i )  Amendment. 6 

'[TAMIL I NADU] ACT No. XXXIV OF 19542 
4, 

[THE '[TAMIL NADU] ESTATES (ABOLITIOK AND CONVFRS~ON 
INTO WOTWARI) AMENDMENT ACT, 1954.1 

1 
(~eceived the aslent of the Governor on tha 13th Janyaryl955 

first published in the Fort St. G*.crge Gczet;; qv the . 
19th Ja~juary 1955.) 

An Act further to amend the '[Tamil Nadu] Estates (Aboli- 
. tion and Conversion into Ryotwari) Act, 1948. 

WHLREAS it is expedient further to 'amend the-l[Tamil 
Nadu] Estates (Abolition and conversior into Ryotwari) 
Act, 1948 ('[Tamil Nadu] Act XXVJ of 1948,) for the 
purposes hereinafter appearing ; i 

BE it enacted in the Fifth Year of the Republic of India 
as follows :- 

' 1. (1)  This Act may be called the '[Tamil Nadul Short title 
I 

Estates (Abolition and Conversion into Ryotwarij Amend- and commer ce- 
ment Act, 1954. . ment. 

r . 
(2) Sections 2 and 3 shall be deemed to have come , - -, - 

into force on the 19th April 1949. 
L 

-2-9. p h e  amendments made by sectior~s 2 to 9 have . / 

becn incorporated i n  the Principal Act (i[~amil Nadu] 
~ c t  xxvr of 1948)j 

10. Por the nvoidar~~c U; doubt, it is hereby declared Saying and 
vaiidatron. 

that the amendments made by sections 2 and 3 of this Act 
shall not affect, or be deemed to have affected, any pro- 
meding taken by the Government under the Principal Act. . 

i n  respect of an estate which9was notified under that Ad; 
between the. notified date and the date on which further . .  
proceedings under that Act in respect .of that estate were 
interrupted after the rectipt of the crder of Court ; and 
every such proceeding shall be deemed to be, and be, ' 
deemed always to have been, valid. -- -- 

1 These wards were substituted fbr the word "Madras" by thc 
Tamil Nadub Adaptation pf Laws Order, 1969, as amended by the C : 

Tamil Nadu Adapt at ion of Laws-(Second Amendment) Order, 1969. 
*. , -, / -  ;+? . 

. 2 For Statement of - Objects and- ~easons ,  s J Fort St. ~ i o r &  
.. ,- <:*? &" 

Oizette Extraodinary, dated the 4t h Depmber 1954, Part ZV* . 
. * ' .  --.w ,# * 1 ' 5 ;  

page9 31 0-3 13. 4 I 

f '  , ' A<. &.; 
- , ,k %& 

*, 
1 . . ' . ' l . . . > &  . & kti  
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$974; TrN. Act 491 Estates (Abolition and 415 
Conversion into Ryotwari) Amendment 

TAMIL NADU ACT NO. 49 OF 1974." 

THE TAMIL NADU ESTATES (ABOLITION AND 
CONVERSION INTO RYOTWARI) AMENDMENT 
ACT, 1974. 

[Received the assent of the President on the 4th November 
1974, first published in the Tamil Nadu Government 
Gazette Extraordinary on the 11th November 1974 
(Aippasi 25, Anantha (2005-Tiru~~alluvar Andu)).] 

I An Act further to amend the Tamil Nadu Estates 
(Abolition and Conversion into Ryotwari) Act, 1948. 

BE i t  enacted by the Legislature of the State of Tamil Nadu 
in the Twenty-fifth Year of the Republic of India as 
follows :- 

1. This Act may be called the Tamil Nadu Estates short title. 
(Abolition and Conversion into Ryotwari) Amendment 
Act, 1974. 

2-3. [The amendments made by these sections have already 
been incorporated in the principal Act, namely, the Tamil 
Nadu Estates (Abolition and Conversion into Ryot wari) Act, 
1948 (Thmil Nadu Act XX VI of 19481.1 

4. Where any compensation has been determined under Compensation 
the principal Act for an estate as a whole before the date to be 
of the publication of this Act in the Tamil Nadu Government z-$ziFd 
Gazette, the amount of such compensation shall be re- cases. 
determined in accordance with the provisions of the 
principal Act as amended by this Act. 

5. The provisions of this Act shall have effect notwith- $gr?& 
standing anything inconsistent therewith contained in any other laws. 
other law for the time being in force, or any custom, usage contracts, 

or contract or decree or order of a court or other authority. etc. 

* For Statement of Objects and Reasons, See Tamil Nadu 
Government Gazette Extraordinary, dated the 14th August 1974, 
Part IV-Sec~ion 1, Page 171, 
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